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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO: 1034 OF 2024

IN THE MATTER OF

K SANJEEV DOGRA APPLICANT

-VERSUS-

STATE OF HIMACHAL PRADESH AND ORS. ... RESPONDENT

REPLY IN COMPLIANCE OF ORDER DATED 20.03.2025 ON BEHALF
OF RESPONDENT NO. 13 IN THE MATTER OF K. SANJEEV DOGRA
V.STATE OF HIMACHAL PRADESH AND ORS. (O.A NO. 1034/2024)

1. The present Affidavit is being filed in terms of the order dated 20.03.2025
passed by this Hon'ble Tribunal in captioned O.A No. 1034 of 2024, wherein
the Hon'ble Tribunal held: “In view of averments made in the original
application and the observations made in the reports of the Joint Committee,
following 11 mining lease holders and 14 stone crushers are impleaded as
respondents no. 5 to 29"

2. That the Respondent is a licensed Mining leaseholder, who is undertaking
mining operations in adherence with all the applicable rules and regulations
made by regulating authorities.

3. That the Respondent is not undertaking conventional riverbed sand mining
wherein natural sand is extracted directly from the banks of the river. They are
instead, extracting stone and bajra from the river bed and producing M-SAND
(Manufactured Sand) which is a by-product of crushed stone.

4. That the Joint Committee in its Final report dated 18.03.2025, made

observations in response to the illegal and unscientific mining alleged by the
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Applicants. Majority of the Illegal mining cases detected by mode of illegal
extraction/storage and transportation have nothing to do with the Respondent.
5. That the Joint Committee raised the following issues pertaining to the
activities of the Respondent:
A. Non-demarcation of 6 Mining leases.
B. Discharge of waste water containing silt.
C. Installation of Dry extraction cum bag filter followed by cyclone in
stone crushing units.

D. Absence of retaining Structures.

6. Para wise reply to each of the issues pointed out by the Joint Committee
in respect of the activities of the Respondent are as follows:

A. Non-demarcation of 6 Mining leases.

That the subject of Demarcation of mining leases comes under the purview
of mining department. The Mining leases in question are river bed mining
leases and therefore demarcation of river bed mining lease is an annual
exercise conducted by the Mining Department. The annual demarcation
reports of previous years are annexed herein as ANNEXURE R-13/4.

B. Discharge of waste water containing silt

That the Respondent has installed a desilt water treatment plant for waste
water discharge and the same has been verified by the Joint Committee in

its Final report on page no.10.

2.3.2. “8. It was observed during 15! inspection that stone crusher were

discharging waste water containing silt directly and/or indirectly into the

river. However, it was observed during 21d gpq 37d site inspection that out
of 14 stone crushers, 13 stone crushers have made arrangements to desilt
the waste water and also for storage for recycling by constructing earthen

ponds. Whereas, one crusher namely M/s Bhandral Stone Crusher is using
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channels for settling the silt followed by pond to store and recycle the clear

»

water.

C. Installation of Dry extraction cum bag filter followed by cyclone in
stone crushing units.
The dry extraction cum bag filter and cyclones are installed in dry-stone
crushers to control/reduce dust emissions generated from dry-stone
crusher. It is pertinent to mention, that the Respondent is undertaking
stone crushing by way of wet stone crusher plants and not dry-stone
crusher plants. Wet stone crusher plants produce stone aggregate and
coarse sand through a water-based system that does not lead to emission
of dust and air pollutants. The installation of dry extraction cum bag filter
followed by cyclone in a wet stone crusher plant is unnecessary and
redundant. The Respondent has also provided water sprinkling systems
on the periphery of the stone crusher units to curb dust emissions. The
same is an inevitable and integral part of the wet stone crusher plant.

D. Absence of retaining Structures.
That the Respondent is undertaking mining of stones accumulated on the
river bed. Such operations do not involve any activity that may result in
unintended ejection of rock fragments/ rock projectiles, potentially
causing damage to property or injury to people and therefore do not
require retaining structures. That the requirement/ need of construction of
retaining structures is specific to the location of the mining lease. The
construction of retaining structures where it is not imperative, may disturb
the river ecology. It is need based and thus the same has not been

constructed when there is no specific direction.
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REPLY ON BEHALF OF RESPONDENT NO 13

. That the Respondent No 13: Shivam Stone Mining lease Area was
granted mining lease for an area of 04-11-18 Hectares situated at Khasra
No: 5,521,523 & 530 Village /Mauza/Mohal/ Lodhwan/ Pail, Tehsil
Nurpur, District Kangra, H.P. for excavation of building stone by way
of the duly registered lease dated 07.03.22 executed by the government
of the state of Himachal Pradesh valid up to 06.03.2022.

The lease deed of the Respondent No.13 is hereby annexed as
ANNEXURE R-13/1.

. That the Respondent No 21: M/s Shivam Stone Crusher Village & PO
Barikhad Tehsil Indora Distt Kangra H.P is operating a Wet Stone
Crusher that produces Stone Aggregate and Coarse Sand using building
stones/ Bajra from the licensed mining leases.

- The said lease dated 07.03.22 was executed in favour of the Respondent
after due approval of the mining plan approved by the Govt. of Himachal
Pradesh .

The mining plan of the Respondent No.13 is hereby annexed as
ANNEXURE R-13/2.

. The Respondent obt.ained Environment Clearance from the State level
impact assessment authority (SEIAA) issued on 14.12.2023 under EC File
No/ Identification No: HPSEIAA/2013/236.

The EC of the Respondent No.13 is hereby annexed as annexed as
ANNEXURE R-13/3.

- That the Respondent obtained the Consent to Operate (C.T.O) dated
04.11.24 from the Himachal Pradesh Pollution Control Board which is
valid till 17.07.2026.

The CTO of the Respondent No.21 is hereby annexed as ANNEXURE R-
21/1.
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6. That the aforementioned facts with respect to the permissions obtained by
the Respondent also stand duly confirmed by the report of the Joint
Committee constituted by this Hon’ble Tribunal in the present O.A vide
order dated 07.11.2024.

7. That the Respondent is carrying out operations of mining /excavation at
the allotted mining lease site as per the terms and conditions listed in the
required permissions and clearances.

The annual demarcation reports of the Respondent No.13 are hereby
annexed as ANNEXURE R-13/4.

8. That the Respondent does not indulge in any illegal, unscientific
mining/Crushing or transportation of illegally excavated mining material.
The Respondent is undertaking mining/stone crushing operations in
compliance with requisite standards provided by the regulating authorities.

9. That the Respondent is carrying out operations of Stone Crushing using
excavated stones from the allotted mining lease site as per the terms and
conditions listed in the required permissions and clearances.

10.That the Respondent has ‘nstalled a desilt treatment plant for waste water
discharge and the same has been verified by the Joint Committee in its
Final report on page 10.

11.That the Respondent is not undertaking any action resulting in diversion of
river flow or causing any harm to the environment.

12.That the Respondent is undertaking stone crushing by way of wet stone
crusher plants and not dry-stone crusher plants. Wet stone crusher plants
produce stone aggregate and coarse sand through a water-based system that

does not involve emission of dust and air pollutants. The unnecessary

installation of dry extraction cum bag filter followed by cyclone in a wet

stone crusher plant will choke the filter and result in improper functioning.

13.That the Respondent has provided water sprinkling systems on the

periphery of the stone crusher units and is using a wet process for the
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production of Stone Aggregate and Coarse Sand due to which no dust
emission is caused.

14.That the Mining operations of the Respondent do not involve blasting or
any such activities that result in unintended ejection of rock fragments,
potentially causing damage to property or injury to people and therefore
require retaining structures that can obstruct rock projectiles. The
construction of retaining structures where it is not imperative on the river
bed, can interfere with the natural flow of the river and disturb its

/f& o 41 rb\ﬁzf\

environment.

RESPONDENT NO.13
THROUGH COUNSEL
Place: New Delhi
Date: ’\
DR. DIVYA SWAMY
YAGYAWALKYA SINGhHh Advocate
mc°un ma C Reg. No.: D/1160/2014
Chamber: 203, Setaivad Block, Bhagwan Dass R+ h. No. 203, Setalvad Lawyers Block
preme Court of India Supreme Court of India
New Delhi-110001 Off: A-131, Sector-46, Noida
Mob.: 7836848157, 93156141/ Ph.: 8860050449
YAGYAWALKYA SINGH &DIVYA SWAMY
D&Y LAW CHAMBERS
A-131, Sector 46, Noida
UP, Pin:201301

Mob: (+91)8860050449
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No: 1034 of 2024

IN THE MATTER OF

K SANJEEV DOGRA ... APPLICANT
-VERSUS-
STATE OF HIMACHAL PRADESH AND ORS. ......RESPONDENT

AFFIDAVIT

=T
-

I, Mohinder Pal, Prop:- M/s Shivam, Storie €Tusher Vlllage Bari Khad,|P. O.
Lodhwan, Tehsil Nurpur Dist. Kangra«, H P hereby solemnly affirm and declare

as under CP-“ ’

1 I am the authorlsed representatwe on behalf of the Respondent No.13 in
o the? aforesald ‘matter and ang-/ well conversant with the facts and
{ 'cncumstances\ gf the case and competent fo swear the present affidavit.

2. That the conients of the accompanying reply have read over to me ,which
I understood and I state that the contents of the accompanying reply is
based on the records.

3. That the documents filed along with the Reply are true copies of their
respective or%nals

D “ass\g“ (fov harn J ﬂ? L

gone“}“‘“ pet DEPONENT
\qset\\“‘l eEalﬂF CATION L ai
mumb 11 AUb m)'s _

Verified at New Delhi on day of ,2025 that the contents

of para 1 of 3 of the above affidavit are true and correct to the best of my
knowledge and belief and no part of it is false and nothing material has been

concealed therefrom.

CERTIFIED FTHAT THE CONTENTS EXPLANED TO THt
DEPONENT EXECUTANT WHO IS SEEMED PERFECTLY 70
UNDERSTAND AFFIRMED & DEPOSED BEFORE ME AT NEW DELH

A=K
IDENTIFY THE EXECUTANT/(3 "ONENT WHO
SIGNED IN MY PRESENCE

VINOD KUMAR TIWAR, Advacate, Reg. N
NOTARY PUBLIC (NEW DELHI)

DEPONENT

Abarad 2 ”‘1?’4
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FORM ‘F’
A - S : (See rule 17(3)]
)\b‘
~ FroRM OF MINING LEASE DEED FOR MINOR MINERALS

1

!
/7
\;r l/-g_ % This indenture is made on this —Z the day of Mgre A |, 2022
\/‘ bgtv"een tge Governor, H:machal Pradesh, acting through Director of
.P. (hereinafter referred to as the ‘Government’ which expressicn

!
7/

Industries,
shall where the context so admits, include the successors and assignees) of

the one paxa.' and Sh. Mohinder Pal, Prop:- M/s Shivam Stone Crusher, Village

A~ R B
"\ Bari Khad,jP. O. Lodhwan, Tehsil Nurpur, Distt. Kangra, H.P. (hereinafter
referred to_as the “lessee” which expression shall where the context sc

: S
@ T, admits, irclude heirs, executors, administrators, representatives and
’ AN
i's permitted a&signces) of the other part.
<

EWHEREAS the LEséce has applied to the Government in
accordanccg with the Himachal Pradesh Minor Minerals (Concession) and
Minerals (Prevention of Illegal Mining, Transportation and Storage) Rules,
2015 (hereinafter referred to as the said Rules’) for a renewal of mining lease
for collectioh/extraction of sand, stone & bajri for use in already established

: stone crusrger unit in respect of the lands hereinafter described in clause (b)
‘54”&9 2 ad’depo iced with the Government the sum of Rs. 25,000/-(Rs. Twenty Five
2K 0’# 25 gbusand r\q'xly) as sccurlty, and e \\S\

Q\'t;‘ .\_\ f 4
3 %' . W)%@ ‘\"\\'\\ -/
~Qu .ER"(’-T: el ¢ o
o Dist ™ = - R Diractet of Industrizs

anTab
s - Himanhal Deat--t

(¥ Scanned with OKEN Scanner
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Now, therefore, this deed witnesseth and the parties hereto hereby
agree as {djlows:-
1.(a) In consideration of the rents and royalties, covenant and agreement

hercanafter contained and on the part of the lessee to be paid, observed
and pperformed, the Government hereby grants and demises unto the
lessee all those mines/beds/veins/seams for collection/extraction of
sand, stone & bajri (hereinafter referred to as the ‘said minor minerals))

situdted, lying and bein'g in or under the lands which are referred to in

'\ c]auﬁe (b) together with the liabilities, powers and privileges to be

P executed or enjoyed in connection herewith which are hereinafter

:‘)\ %‘ mcn?ioned in Part-I subject to Athe restrictions and conditions and to
% exerdise and enjoyment of such liberties, powers and privileges which
3/ are hereinafter mentioned in Part-Il and subject to other brov.isions of
? this Fease.

The area of the said lands is as follows: All that tract of land situated at
Village /Maglza/ Mohal Lodhwan/Pail in Sub Tehsil Gangath, District Kangra,
H.P. bearifg Khasra Numbers 5, 521, 523 & 530 containing over an area of
4-11-18 H%cts. (Private land/ River bed) or thereabouts delineated on the

revenue map(Tatima) or site plan hereto annexed and bounded as follow:-

,\ S/l) 20 2 2' _\gg\"\\:{\')ga /
: | g&(ﬁ:@“’ W
. ,’sziﬁ @@ Biacto? of Industries
M B Himachal Pradesh
s gl semy b
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! On the North by As per Revenue Record
8 On the South by -do-
g On the East by -do-
* On the West by -do-

§ (hereinafter referred to as the ‘said lands’ or leased area)).

(b) B The lessee shall hold the premises hereby renewal and der.nised
from the 774 day of MaYCA. | 2022 for the term of five

§
(\ years thence next ensuing.
= e PART - I
2
"“ % g LIBERTIES POWERS AND PRIVILEGES TO BE EXERCISED
S 7 AND ENJOYED BY THE LESSEE (S)
&~
G The  following liberties, powers and privileges may be exercised and
enjoyed by the lessee(s) subject to the other provisions of this lease deed: 5
1.  To gnter upon land and search for win, work etc: Liberties and |
powgr at all times during the term hereby demised to enter upon the
said lands and to search for mine, bore, dig, drill for win work, dress,
proc%ss, convert, carry away and dispose of the said minor minerals.
3 ”9—1/ . aetfaf H
m By % Himacha! Prades
Sub Regfstra : s
Gangath, Distt. Kaogr LN

CE Scanned with OKEN Scanner
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Ta sink drive and make pit, shaft and inclines etc.: Liberty and

pogver for or in connection with any of the purposes mentioned in this
clause to sink, drive, make, maintain and use in the said lands and
pitgs, shafts, inclines, drifts, levels, water ways, airways and other works
(arkd to use, maintaih, deepen or extend any existing works of the like
nablure in the said lands).

3.. Togbring and use machinery, iequipmepts: Liberty and power for or

in connection with any of the purposes mentioned in this clause to

™ erect, construct, maintain and use on or under the said lands any
&‘a, }\ engme machinery, plant, dressing floors, furnaces, coke ovens, brick
= -: kll;)S workshops, store-houses-banglows, godowns, shed and other
buildings and other works and convemences of the like nature on or
\%, un%ier the said lands.
&
4. To use water from streams, etc.: Liberty and power for or in

corinection with any of the purposes mentioned in this clause but
subject to the rights of any existing or future lessees and with the
written permission of the Collector to appropriate and use water from
ang streams, water course, springs or other source in or upon the

saifl lands and to divert, s CRrup or.dam any such stream or

35N gera ()
25| 1)) 2022 e o

vl

fan~2th Nictt Kanarm (H DY a

ran

Birsctor of Industiics
Himachial Pradesh

C¥ Scanned with OKEN Scanner
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waercourse and collect or impound any such water and to make,
copstruct and maintain any water-course, cultivated land, village
buildings or watering places ‘for livestock of a reasonable supply of
water as before accustomed nor in any way to foul or pollute any
stl&:ams or springs: V

Provided that the lessee shall not interfere with navigation in any

: naarigable stream nor shall divert such stream without the previous
l written permission of the Government.
:
@‘ \';- 5. 'l‘oB fell undergrowth and utilize timber and trees, etc.: Liberty and
rs pover for or in connection with any of the purposes mentioned in this 1
N

* lease deed, to clear undergrowth and brush-wood. Lessee shall not fell
2\ any trees or timber standing or found on the said lands without
obfhining prior permission in writing from the concerned Competent
Au.éhority in case of the forest area as per requirement of the Forest

Conservation Act, 1980.
)

6. Tosget building and road materials, etc.: Liberty and‘power for or in

\ _ﬂ)} 2597 connection with any of the purposes, mentioned in this lease deed, to

W_’__’Q»arry and get stones, gravel and other building and road materials
< 03\ 2000 s '
- 1 U Gy :
Sub Regist B (L Directerdf Industries

Gangath, Distt. Kangra (1P} . Himachal Pradesh

CE Scanned with OKEN Scannel
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sukh clay into bricks or tiles and to use such bricks or tiles but not to
scbl any such material, bricks, tiles.

7. Tdf usc land for stacking purpose: Liberty and power to enter upon
anéi use a sufficient part of the surface of the said lands for the
purposes of stacking, storing or depositing therein any produce of the
mikies and works carried on and tools, equipment and other materiais
negded for mining operations.
,\ , PART-II
. \ }'SESTRICTIONS AS TO THE EXERCISE OF THE LIBERTIES
@ T BY THE LESSEE
¢ :
The liberties, powers and privileges granted under Part-1, are subject to ,
EIhc folloxging restrictions and subject to the other provisions of this lease |
Tdeed:— £
1. Noﬂ‘mining operations within the limit of public works etc.: The

lesgce shall not carry on, or allowed to carried on any mining operation
at any point with in a distance of 100 (hundred) metres from any

railway line except under and in accordance with the previous written

u’é/bzz .

0? , D 2'2/ E \558“-3[ P / ‘
)}. angra (0] |

M B ety ‘ Birectorof Industries
Sub Registra ' Hirnacha! Pradesh |

4 niem Vanem (H m

CE Scanned with OKEN Scanner
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1 ,
m]wny /\dmmmtrulnon, two kilometres from

linfits  of Municipal Corporation/ Committgc, one kilometre from
th¢ limit of Nagar Panchayat or 100 (hundred) metres from National
Highway/Express way or 25 (twenty five) metres from State Highway
or 10 (ten) metres from other roads or 50 (fifty) metres from any
resﬂ:rvoir, canal or buildings or inhabited sites except under and in
acxﬁordancc with the previous permission of the Competent Authority.
The Railway Administration or the Joint Inspection Committee may in

granting such permissions, impose such conditions as may deem fit.

2.  Notice for surface operation in land not already in use: Before using
m for Esurfacé operations on any land which has not already been used for
su¢h operation, the lessee shall give to the Director of Industries,
Himachal Pradesh and the Mining Officer, two calendar months,
pre@ious notice in writing, specifying the situation and the extent

of fthe land proposed to be so used and the'purpose for which the

),-,,k AT hr:{[_)

sarxée is required.

3. Notfto use the land for other purposes: The lessee shall not cultivate

or gse the land for purposes other than those specified in the lease
deed. 5
l) é ( b 22~ ".‘C’Xf;ﬁ\\"ﬂ W |
\) i
F33] 2022 ' v Blractorot Industries

o™ Himachal Pradesh
B (ane :

y
Seb R%mr s

CE Scanned with OKEN Scanner



1550 5 1

......

iy
..... 5 *ﬂ?ﬁuﬁvwﬁhmmom NON JUDICIAL

_.:

TR
—
e

:. 7 ,i',[ \\\{//L".(L'LL‘.(»\ ///] ’// / ”””C\\\ RS / t// ‘ -
T, m ‘9& ?,}'} .-r,"/g) .

\‘
{“3-‘-
R

’.

AN

4
_\”_[M )
s ~1 (h. 2 Nl }4»»\ =20
f ‘%‘( & ==
V ré?‘v.;f/
7

T

E‘T EWK DI W’”}”

g{f :.u w C;} ONE THOUSAND RUPEES :
’T.' Q‘{fifﬂt [/ Rs1000
NGy -

.-'. : ¥ /1 b;;,. (”/ — ’ ! = 5}‘
B h*wj% ) -

(llsLLELh)}
\ ,\\\\\\ w\//,\\ S TP ) ///////// Y777/,

= .“Il NI,
@m m.ﬁlh&%Y{mY;ﬂmﬁcnvntor for Mining: The mechanical mmlf;nzg{) 1?:2
or "ty

rh\'ex/qtlcam bed shall be undertaken only with the help

mounted front end loader upto 80 Horse Power without backhoe with
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tﬂc permission of the Director of Industries. ;

S. Mining Plan: The lessee(s) shall carryout mining operation in

akcordance with the approved mining plan.

d 'PART - NI
§
'\ : COVENANTS OF THE LESSEE
(/{9 ? Te'xe lessee hereby covenant(s) with the Government as follows:-
. P ;

‘(((' 1. Iiate of Royalty

e(\ (g) The lessee shall pay royalty on the quantity of the said minor

~ mineral removed from the leased area in advance at the rate
J specified in the Second Schedule. However, as and when the
B limestone is supplied by the lessee to the Industrics other than .

lime-kiln, royalty shall be paid by the lessee for limestone as

e i
'S b ) o 7. major mineral, whichever is more.

. L9 |
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[ - M : . &%ﬁ& MU ﬁg_ectc Industries i!
seb%V e o&"“\ imachal Pradesh |
) ': ]
|

4

(¥ Scanned with OKEN Scanner
i |



B 1551,
f<’:"'f“’ D ] ///“(;”ir..'..;f,,ﬂ/ IS ; ,'” '/
‘m‘cﬁuﬂvmﬁmmom NON JUDICIAL %

: i’ U “‘)»

171’1} /

[E—
AN

‘\(
\\.
N2

."ii\\?’*‘?

13
4

N
3|
W

14

.....

o
W

N

\' AV

™

N

’*‘é\f‘ﬁ\i‘“\?{

‘11‘\ & }?‘

31000 G
" s
. '3 W/////‘”U// Z/ / ’/jjml 1,:://

= i “\\ W p '.'Q\X uscm 4 J(’m
:'ﬁ\‘\“;\:\ BT \\m}(i“.‘.f'. Call "Mu Wi/ h }l) =
' ‘\\\'u RN A 8 :////}7/// .“ // \///////////l W /// /
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The sale price of the minor minecrals at the pit’s mouth shall

\

\

§ be the current market price for the mineral of the same grade

less-
b (1) Transport charges from the mine head to the nearest rail
8 head;
; * (i)  Railway freight from the rail head to the market; and
" (iii) Estimated handling charges and other incidental
; expenditure not exceeding five percent of the market price.
8

(c) For calculating the royalty, the lessee shall submit by the 10* of
B every month to the Mining office, a return in Form-'G' giving

the total quantity of minor mineral(s) raised and despatched from

-

the leased area in the preceding calendar month and its value

B and in casc of mineral based industry the rhonthly electricity :
§ consumption bill and other requisite details also. If the lessee 1
"does not deposit royalty due for the preceding month by 10% of ¢
e month, 24% per annum simple interest will be charged for the ]
§  default period after 10 of month.
NIYEL
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Sﬂrfacc Rent: - The lessee ghall pay for the surface arca occupied by

hbm surfacc rent at the rate of as specificd by the Government per

hectare per annum in two half yearly installments. No surface rent

S

leall be charged in the private lands.

3. . Dead Rent:- The lessce shall also pay for every year, yearly dead rent
atl the rate of Rupees as per 3 Schedule of H.P. Minor Minerals
(Goncession) and Minerals (Prevention of Illegal Mining, Transportation

and Storage) Rules, 2015 per hectare per annum and as amended by

s the Government from time to time. Provided that the lessee shall be
/% l liZble to pay the dead rent or royalty in respect of each mineral,
= % wEichevcr be higher but not both.

2 4. Wprking of newly discovered minerals: If any minor mineral, not

sg_eciﬁed in the lease, is discovered in the leased area, the lessee shall
P re}ort the discovery without delay to the Govcrnmcnt and shall not
wi or dispose of such minor mineral without obtaining a lease
tl-!:rcforc. If he fails to apply for such a lease within 6 months from the
discovery of the minor mineral, the Government or the authorized

officer may give the lease in respect of such mineral to any other

P&'Son. W})\ /
Sub Reggfar B ) @0 ﬁ\\\ﬂ
meath, Dt Rangra (1 1) : %T‘% \‘)\\u ﬁff‘é'c."uf!n ustries
. A\
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E

To commence mining operations within one year and carry them
orlt properly: Unless the Government for sufficicnt cause permits
otRerwise, the lessee shall commence mining operations within one
year, from the date of execution of the lease deed and shall thereafter

conduct such operations in a proper, skilful and workman like manner.

B

EXPLANATION:
shgall include the erection of machinery, laying of a tramway or

For the purpose of this clause ‘Mining Operation’

cofistruction of a road in connection with the working of the mine.

Toaerect and maintain Boundary Pillars, etc.: The lessee shall, at his
owfh expense, erect and at all times maintain and keep in good repairs
boEmdary marks and pillars according to the revenue map annexed to

thé lcasc.

Accounts: The lessee shall keep correct accounts showing the quantity
anai other particulars of all minerals obtained from the mines and the
nuymber of persons employed therein and a complete plan of the mine
and shall allow any officer authorized by the Himachal Pradesh

Government or the Central Governmentin that behalf to examine at

e
.v W
U BiksstoeofIndusties -
: , Himacha_! Pradesh
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a&y time any accounts and rccords maintained by him, and shall

O Tl : §
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o

ft'{nish to the Himachal Pradesh Government or the Central

Government with such information and returns as it may require.

8. Tc! allow facilities to other lessees, etc.: The lessee shall allow
existing and future licensees or lease holders/contractors of any land
w}Eich is comprised in or adjoins or is reached by the land, held by the

legsce, reasonable facilities for access thereto.

9. Tog allow entry to Officers: The lessee shall "allow any .officer
awghorized by the Himachal Pradesh Government and the Central
1 Gogzc_:rnment to enter upon any building, excavation or land comprised
L in the lease for the purpose of inspecting the mines.
> ;
{E’ 10. Returns - The lessee shall,-

B :
(@) for calculating the royalty the lessee shall submit by the 10t of i

8 every month to the Mining office, - a return in Form-'G' giving
i the total quantity of minor mineral(s) raised and despatched
g from the leased area in thc preceding calendar ‘month and
its value and in case of mineral based industry the monthly
# electricity consumption bi{l and other requisite details also. If the
¢
X
b c'\$\®‘ \\\-?-\ i
Subrieghtrar %@0“%{& W
resth, Distt. Kangra (1LP.] E ‘ A Direcidréi Industries
Gz 1S 25" .
G  we ‘Himachal Pradesh
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lessce does not deposit royally duc for the preceding month by

g 10% of month,

®

B Director and other Officer(s) spccified in the lease deed, a

5.2 /==
iy vy

\\\4 T ’\E‘\ N ”/"" 2 ‘4"5/ 94 15/// l/u/'//l//////\\ /// /‘/ s ////

R

24% per annum interest will be charged for the
default period after 10 of month.

The lessce shall also furnish by the 15 April, every year to the

B statement giving information in Form-‘H’ regarding quantity and

value of minor mineral(s) obtained during the last financial year,

B separately), number of accidents, compensation paid and number

-average number of regular labourers employed (men and women

B of days worked and wages paid to them separately.

T4 strengthen and support the mines: The lesse.e shall strengthen
and support to the satisfaction of the State Government, any part of the
mine which in its opinion, requires such strengthening or support
fofl the safety of any railway, bridge, national highway, reservoir,

ta.gk, canal, road or any other public work or buildings.

Information for using explosive: The lessee shall immediately give an

infé)rmation in Form-‘I’ for use of explosive as soon as-

%
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(a) the workings in the minc extends below superjacent ground;

(b)  the depth of any open cast cxcavation measured from its
highest to the lowest point reaches six metres;

(¢)  the number of persons employed on any day is more then
50(fifty); and

: (d)  the explosives which are used.
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15.  Apiding by rules: The lessce shall abide by all cxisting Laws (Acts) and

Rules made thercunder enforced by the Government of India or the

Himachal Pradesh Government and all such other Laws (Acts) or Rules
a¥ may be enforced from time to time in respect of working of the mine

axgd other matters affecting safety, health and convenience of the

employees of the lessee or of the public.

’\ 16. 'I‘% report accident: The lessée shall without delay report to the
B 2 Deputy Commissioner of the District concerned and the Mining Officer

3
orE any other officer authorized by him, any accident which may occur
7 atfor in the leased area.

§ 17. Dglivery of possession of Land and Mines on the surrender or
soe)ner determination of the lease: At the end or sooner
determination or surrender of the lease, the lessee shall deliver up the
saqd lands and all mines (if any dug therein) in a proper and workable
stgte, save in respect of any working as to which the Government might
heévc sanctioned abandonment. '

\S'L 23_118. Tq provide weighing machine: The lessee shall provide and at all ';
~ times keep at or near the pit- -head at which the said mineral shall be |
| .f)f{ 03] 2582 ont

brought to bank a properlﬁﬁconstmctcd and efficient weighing
g N
2 O :
a8 m | W‘\ & W
Czroath Distt Ka B & oY 5 .
el i ¢ W Dlrattar of TRdustries
X Uirmanrhal Dradoch
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maEhinc and shall weigh or causc to be weighed thereon all the said

mifor minerals from time to time brought to bank sold, cxported and
con‘\'crtcd products, and shall at the close of each day cause the
total weights, ascertained by such means of the said minor minerals,

oreg, products, raised, sold, exported and converted during the
prefious twenty four hours to be entered in the books of accounts. The

Desséce shall allow the Government at all times during the said term to
employ any person or persons to be present at the weighing of said
mirfor minerals as éforesaid and to keep accounts thereof and to
chegk the accounts kept by thc Lessee. The lessee shall give 15 (fifteen)
days previous notice in writing to the concerned Mining Officer of every

such measuring or weighing in order that he or some officer on his
bcl'galf may be present thereat.

To kecure pits, shafts, not fill them up: The lessee shall well and
prog)erly secure pits and shafts and will not without permission in

writi’ng willfully close, fill up or chock any mine or shafts.

NotE to enter upon or to commence operations in the forest land:
The lessee shall not enter upon or commence any mining operations
in forest land comprised in the leased area except after previously

obtgining permission in writing of,{J Competent Authority.

/
R DireStzzGHdustries
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kz&xe?g/cci’ I\“ﬂfﬂ)}j&'ls and not injure n(Uolnlng Property: The

€ shall no( injure oy cause (o (e
Powger of watcer

\\\\\\

il ,'/M/”
“-}7}‘6([/4/:7:!/

leriora(c 4ny sourceg of water, '
Supply and shuj not in
or s&ream of watcr unfi

land, villages or houses,

on, Stophy Wing nt the eng ar

termfhaton or sooner detormina
minerals from the premises of the leased areas within three mor.ths
in the said lands left over

trw I CLTTT) THN 1omnos THRIL 1, the
tlon of the lease remove all oxl.'yoteca

and thereafter all extracted minerals
indisﬂosed, alter the termination or determination of lease shall pe

deem%d to be property of the Government,

leased area.

3 PART-IV
B RIGHTS OF THE STATE GOVERNMENT

1. Prematﬁre Terminatioﬁ of Lease: Where the Stafe Government is of

the opixgon that it is expedient in the
preservation of natural

interest of regulation of mines

and mineral development, environment,

control of floods, prevention of po]luii;\n;gr to avoid danger to public l%

\S’L ) 202 2 E @ \(io(b\}\'ﬂ ' @&7// |
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health or communication or to ensure safely of building, monuments or
OlBlCl‘ structures or for such other purposes, as the State Government
mpy deem fit, it may, by an order, in respect of any minor mineral,
méake prematurce terminalion of mining leasc with respect to the area or
any part thereof covered by such lease:

Prbvided that no order making a premature termination of a mining

le%se shall be, made except after giving the holder of the lease a

reasonable opportunity of being heard.

'lee Government may determine the lease: The Government shall

have the right to determine the lease after serving a notice on the
lesesee to pay the dues within 30 (thirty) days from the date of receipt of
thE notice. If the dead rent or royalty or surface rent reserved or made
payable by the lessee is not paid within 15 (fifteen) days next after
thg date fixed in the lease for payment of the same, Government or any
otBer officer authorized by itin this behalf may also at any time after
seEving the aforesaid notice, enter upon the said premises and
distrains all or any of the minerals or movable property therein and
rn:gy carry away, detain or order the sale of the property so distrained,

orgo much of it as will suffice for the satisfaction of the rent or royalty
due and all costs and expenses oi:;g%mcd by the non-payment thereof.
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Dgtcrminauon of lcasc in public interest: Thec Government may by
giging G (six) months’ prior notice in writing determine the lease if the
Government consider that the arca under the lease is required for
es%ablishing an industry bencficial to the public in case of Government
laRd:
Prﬁwidcd that in the state of National Emergency or war the lease may

be determined without giving such notice.

Right of pre-emption: The Government shall from time to time and at

y—

all times during the term of lease shall have the right (to be exercised

ol

b}ﬁ notice in writing to the lessee of pre-emption of the said minerals
argd all products thereof lying) in or upon the said lands hereby

demised or elsewhere under the control of the lessee and the lessee

@
)

skpall deliver all minerals or products thereof to the Government at
cuyrrent market rates in such quantities and in the manner, at the place

specified in the notice exercising the said right.

S. Pg}nalty for not allowing entry to Officers: If the lessee or his
transferee or assignee does not allow any entry or inspection under

clause (9) of Part-IIl, the Government may cancel the lease and forfeit

infwhole or in part the security ¥eposit paid by the lessee under rule 15
2132927 P
E NG W )

i . : ) e e
Sﬁ;’d; 1 ﬁ:v \b\ . ¥ :
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Acquirit;
€quitition of land of third partiee and compenaation thereof: In

Case the nacurirr as patrans i 1
“uper or cwner of aland in reepert of which minor mineral

TERY ATT powwes, geecsied o the Governmen! and dermised o the

tees - cAmtence
TR 0T contraciors. as the case may be, the lessces or contraciors

et eyyas @ ~ . :
2ot tothe Grvernment and shall depasit oeith it the amount
>Tered 2 compentation and f the Government s <anisfied that

SRR

me Amnmt of campeneatian ~Tesed e fair aned reasonable or if 17 i3 not

L oeaztefied and the leceee or rontractor ehall have rl"p’)ﬁl""l with 17

€=k famter ameunt as the Gerernment  shall consider  far and

~as—zNe the Geverment chall order the oceupier to allow the I23522

= mameen weas ta eneer the Jand and to carry out such oprrations as mav

mrvcram for the punpwises  In assessing the amount of such

ke Covernment shall be guided by the principles of

i el Kb tn 0y
a1~ Fair Compensanon and Transparcncy in Land Acquisition,

Sem=mczton and Re-scttiement Act, 2013 (Act No. 30 of 2013).

PART-V
GENERAL

jease shall be liable to be cancclled by the

e — = i 1= lessee cezses to work the mine for a continued

“¢ without obtaining written sanction of the

Nodcess TTery DoZoe Dy these presenis required to be given to the
= be =ven in writng to such person resident on the said

-Z¢ zs ==2 lsssez —=v zppoint for the purpose of receiving such
zve been no such appointment then every
-z —-m-z =27 be se=: 1o the lessee by registered post addressed to
in this lease or at such other address

dme to dme in writing to the

Grrer——=m: dasic—zie fgr the receipt of nodces and every such services

s=2" 3= fez—ef 15 De cropar and valid service upon the lessee and
Z—r: o= cuestoned or challenged by him/them.
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At pamiinas

. stenny of the leaer ot after the date
lntiele upeler tale 22 of Hitnac

crvention of [Negal Mining.

effretivr, AS

b s
tmothe Jeesee of the <

Wimae \imerale (Concesmen) and Mineraln (P
2015 breomne®

and  Storaps) Hules,
r the nforesar] prosind of

tTRTEYTIAUen

property left  ofte

the care mav b Thre

sk rmonths shall vestn the Government frec from all encumhbrantes

and may be sald or dispased of in such manner as the Governmeznt,

=T e fit without habulity to pay compensation therefore, to the

T

Security and forfeiture thereof: .
{or{eit the whole or any part of the security

(3¢ The Govermment may
5. 45,000/ deposited by the lessce on breach of any

periormed by the lessee under this lease deed.
be without prejudice 0
y any other

a=ountof R

covenant o b2

The rights conferred O this clause shall

-=e righis conferred 0n the State Government b
comisicn or this lezse or by aoy law.

2s the Covernment may appo

afier the expiry of this lease the amount of

{ this lease shall be refunded to

1 On such cate int within wwelve

czlemZzr =snifs
-ty ¢2pcsit paid in respect ©
i~ czse there is no violation of terms & conditions of

=z lesse=
-rig lezse o=l NO IDierest shzll run on the security deposit.

S=r+ey 2nd demarcation of the area: When a mining lease is granted
armzngements shall be made, if necessary, at the

= e=s CovzoT/enl

wmense of the £ss%, fo- the survey and demarcation of the area
Tzowed onder TRz st T== l=ssee shall have to bear actual expenses

..esg - 1me work. Actual expense will include traveling

R R o
£ §I2T TIDATEC WLD =S

: ¢zily 2llowances end salary of staff plus 10 percent as

meTraTenis CEATEES

CE Scanned with OKEN Scanner
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Righu of 1
essee to
e et e ] determine the lease: The lessce may determine
¥ time by givi
tn SHTiE fo e i by giving nol less than six calendar months notice
& 1o the Government aft i
er payin i
— ' paying all outstanding dues of the

Applicability
- ) of rules: The lessee shall work according to Mines and
MOTTes Te ¢ . .

2’s {Development & Regulation) Act, 1957, the Metallifurous Mines

Reul=Tom. 1980, M % = : ; ;
1020 Mines Act. 1952, Himachal Pradesh Minor Minerals

-

Ceoncessio ; . o :
s:on) and Mincrals (Prevention of lllegal Mining, Transportation

and Sterage) Rules., 2015, Himachal Pradesh Minor Mineral Policy, 2013
time. The

b

isStdmge other rule of law applicable from time to
dinate legislation shall

!

-~

4

—=veaton of any provisions of Act or its sub-or

@ a0 o canceilation of contract.

re if demarcation needs

S.  The lesses shall deposit demarcation expenditu
enter the land s 7o

=5 be carrisd out by the Deparument and the lessee shall
a of the area is got conducted fro
Departmental officials and

<=1 the cemarcatio m the iy

fl
W

Cuy

ra——— -
PSR

Deparcmeat in the presence of
e TR

aer—=Zzmv pilars arc raised. e

‘esse= shzll zt his ovm expenses erect and at all times maintain

a boundary marks and pillars necessary to

10

=== = good conditc

a1 shown in the revenue record annexed to the
leese Se=d Mimimg opzracon shall only be allowed after getting 2
= = s+ concerned Mining Officer that demarcation of the

plzn and that concrete boundary pillars

I il

e mmes ~ma fgemzrCEl
s ElE ge—=z=-cz00

——— ——

(@ zez Zzs D2 € oe 2s per e
o= z==zst 3 feoz helght have been raised. !

TEe lessee s=all have 10 submit 2 plan with Mining Officer for approach

2= = cCer o Ehc 2 reasgnable & shoriest approach to the mine and

—
e

=t
‘d

— . "zsges shzll o mining I3 2 scientific and systematic manner, and

.

110

- o —s =S S22

e T —— -

o
=
-
= -- te ——es of 2gjoining [essees.
>
\:
T:s
\

2! Dne—==gz ski=s

=z
==+ so thzr there is no damage w0 the adjoining land and the

Z ®av

~- mine wasie and top soil shall be provided in such |

<—= coss zo: roll down thc sliope. Top soil shall also be used for
5—estzr0n purpesss in ke Z:arr}rgi‘chaustcd pits.

2 ATTES

=~ !

CE Scanned with OKEN Sc:



1565

23

() D‘\‘c'\'
Wersion dams and other cngincering structurcs as advised by the

D . .
¢pantment {rom time to time, at different suitable sites shall be got

erecied to arrest and channclize the flow of water and also to avoid

trvson of the land. causing sillation of nearby natural water bodics.

(¢} The loading/ unloading points in the minc arcas shall be developed

12 such a way that no hindrance is caused to the traffic and no

matcnal is stacked within the acquired width of P. w. D. road.

(21 All precaution shall be taken to check air pollution, water pollution

and noise pollution. as per the standards of {1.p. State Environment

Protection and Pollution Control Board. Further, the Jessee shall

obtain the consent of H. P. State Environment Protection and

@ Polittren Contrul Board under the provisions of Water Act, 1974 and

o
Arr Act. 1981

Y 7771
fe} Visual impact caused duc to dug-out arcas and waste disposal areas .
<hal be comtrolled by undertaking afforestation on warledl, OUE '
z-ezs. waste disposal areas and in the areas where no working is ij-——'—

croposed.

% [abeure—s shall be provided with safety equipments like boots,

+ar—a-s. rooes. ear slugs and even filters. Site services like rest

sheiter, ::":..-:::‘2 ~ater and Hrst aid facilities shall also be provided

i 2% e mining site.
i
:( 13. The si—=r= ccl=czox of sand, stone and bajri from river/ khad/khalla
ia s=zT b= cooe I such 2 way, so as not to cause environmental and
! -
! ecclizgicel =mBzl=nce. To ensure this,

= = — -

Sxr=tz=zms. below the namural surface level of the bed shall not

x~eas 3 fee: z2d ihese shall be filled up to the satisfaction on

-~ Mg OiScer.

= - — - - - -

= =. Tz== l=ssee shz!l mor carTy out surface operadons in any area
& - - - O - . . .
s sToZoTizsZ T zow zuinomiiv. WilAcut obtaining prior permission in
e . - - - -

et wTiong Somm thecenezzned authory.

-~

TZ= zsses sball pav rovally on the Scheduled rates as per rule. The

‘-\L\‘}:'Tl—' —>=I77 s==1 be charged ox the basis of actual producton which will be

274 A Dirgsr cnmme

“eoiring
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Gased oo Lossamat
sampuon of electricity and other measures In

LGS S

Y M T8t done ot .

—— nTtpay rovalty in time ie. by 10% of next

L8 RENUE montRlN rerum of A

52 5 retum of Form-G. simple interest at the rate
< R S 2

Caly four oereenti per o 2

: : nt per annum shall be charged for default

15 c2¢e ihe jecene dae .
¢ lessce does not pav dead rent/surface rent 1 two halfl

October each year during

subsisten g 3
stence of lease. simpic interest at the rate of 2466 per annum shall

LRy Wbl —o- - 1= A 1 S
wallments on the 15 April, and 15*

shall be allowed within 75 mezters from the

No Rver Strezm bed =t ing
prichery cf soil conservalisn wOTKS, nUIsET plantadon. check dams or
mitiee.

~e2nd=d by the Sub-Divisional Com

S - 1 s
- t=me2 distznice as fToTT/=en

mEirke e g morE

ca o- zliowed 0 be carmied on
ers It

To= lesses shall not c27F
« zov ooimr within 2 distance of two xilomet

coeTeIzn et en ok
szt gut Lmuts O sunicipal Corperation)/ \Municipal Comniees
schayan 100

smw ymemediate outer limit of Nagar Pand

rme mlzmeter oI UNY UTIES
B ! : . under and in accordance with the
meers from any rmilway Lnc oxeopt under and 19 sdan
. ilaasay . ~r 300
sromous wWTIIER PEImISOh of the Railwa} Adm ks
rpas WAV, o8 MCETS Haeh !

a1 3iighwny/ Expe

o~ of Nauerns

e joshimay and 10 mycter= from

resoIVULT, catial any

or S ooy frum olaT G ! am
~ox? .- . » b \
[ ST b Lok Sl S AR sotes exocyt wntier and b accortance v Ry
- % {0
e i opmemecawaa’ @f UL Compricsl Agstdicniy srie  Hamwal
et prTIIL * £ 20
. - e
g paveses cateigtogves 1l (0.0 Coet temeem SN Cosernatter diian o Sranliig uites
Moo o3 b [ IR TS SR =
e T L e e e Crpogre 20 e deern Gt
> ALK sidis ¢
e fes e sbuall isstall thir weghin fpe 21l et £ mopigliifig e
ram  (Lalffizi A% well & Lashedd 8 stpesal Peing & :_;‘.'.\"2 anst
PRI ! P -
L) - [ o - @
v ra L s .S & 2 . all oW s 3=
- ! i e sl a8 siemiitimd T fs¢ TSl TALVES 2
@t JuowTT 1 LIET
[
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21,

24,

R'\‘c '
. r,S“
o
u?s:'?&:-, . L‘Cd m'n”lg shall
Toand  goupe & shall be allowed within 200 mtrs.
ST slrea
wre M of water supply/irrigation scheme
No o
N0 Rives
ll\, Qt—l\
Stream ,
bed Mmining shall s 5%
shall be allowed within 200 mtrs.

a .l’\"
- dmete 0w ;
rs downstream of bridges depending upon the

N arproach ioad f
vad from P
Unticss lne Tom PW D rosd shall be allowed to lease area,
(B .C_S(‘c cene g
1tracior ohtains written permission from XEN, pPWD for

Taking road o
eading to all intake places from the PWD roads.

No baulder,
er/cobbles, hand broken road ballast shall be allowed to be

Tansporied
#VTCd outside the State from River/Strcam beds.

No é: = =
STAE for more 3 feet shall be allowed in River/Stream beds and all
kfilled in

e debris, waer g, 0% _—
*S. Wasie sand arising duc to mining has to be bac

C‘::C:’:‘:ﬂ - P .
S. pits caused due to mining as a replenishment measure.

o

| Dot ! - . e >
‘=sses 'contracior shall ensure that his labour does not involve In

ZsZ poaching,

TE= lessee shall be bound o pav Rs. 5/- per trolley and Rs. 10/- per

e Pe=chaver th

rough the Mining Officer, Nurpur oras amended

-~

—— e -
——— e D A

T== lasses shall ey additional rovalty for the sale of mineral sand from

27.
=2 Zzssd zrema

AT TS - = — =7 I

28, 7 mecesserv, the lessee shzll have to erect check dams and other
s=iz=—:=z sTucture o ckeck the banks or soil erosion during mining
ec="Zss.

25. iz Tizs—/—g stz De glicwed i

£s o= zlicwed I River/Strcam beds area. Only surface

—=zcemzl vl S zicyeZ uo —zxvally

32
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€ t\:,‘_ .
PVUTSe of R
« NIver s .
should not be disturbed and special steps shall

it cha
ol the o) crosion.

\\"3:('
r S—o=—
sthnkhine ‘
Covered 1k ne shall be carricd out on approach road and propcr
=2 109 s~ .
a2 matenal d.
wmatenal dunng transport from mining arca/stonc crusher.

‘h-“ .

LY "-‘&S'.": < " : i
shall be bound to comply with all the conditions as laid

CTAT Yy the y ;
fe Joint Inspection Committee and other Departments.

er the conditions

15T leseom )
s<= shall work in the mining lcasc arca as p
ate Levcl Environment

letter No.
dated

S ST PN}
SSRULEleS in X
+d.a2led in the EIA Clearance issucd by the St

<t Assessment Authority. Himachal Pradesh vide
ZIA% 2013/236-M/s Shivam Stonc Crusher-397-405
d by the

-201% and restrict the production of matcrial as approve
¢ is valid upto 25.4.2023,

hall be deemed
ment

S0aT zucka=ny
20T @uthenty. The Eavironment Clearanc

he mming acuvities in the granted area s
2023 till the renewal of aforesaid Environ

£

suspencded after 2354

Clezrznce by concerned Authority.

The lessee shall be bound to comply with all the directions and
v issued by the Honble Supreme Court/NGT/High

Siate Government from time t0 time with regard

oot as =l Ly the S
sz ===z cperztion and stone crusher.
cut mining operation in the lease area strictly in

-+ zoo-oved Mining Plan and Himachal Pradesh Minor

TEs 2sses skl 2Ty

Vrima—z's (Comoessionj and Minerals (Prevention of Illegal Mining,

Storzge) Rules, 2015.

<hall rerain/employ consultant to carry out mining operation

~ovec mining plan as per provision of new rule.

raised by the local residents with regard to

= czs= ol 0T2CS0S, 2 any

: arez, entire responsibility to settle the

Se—= =20 D gl the paTT
The sz shall sewle the dspuls, arises if any, berween him and
rolders at his own level and shall

- 3 4 . o 8
=—7 CaEo2TS/CO-SIETECTS/IIEDL

-
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i =
R a Neepst od sk oo )
o stare he P Sinte Polititing Conteol
1 T N~ L AR N ;u,'.l?-q]_ c""".""l'- ‘ln'!"r '!1’ ¢ '71"'.’1:
Bn o y AN gl ealne
< k4t nee peayad by the State Paliution Control
Sl STE O |
nding
IO =
e .
siaN%ee, oY 3
ditehng nsing out of mining oporatinn <hall be usecd 10
Tamed g .
opiemagt . iming ane alsn in retaining the lrase material as
ok = el Y
vt T &
%
\ o= T .
= € Pprsntines eliglt ) . “ o
~ ; b pllnaed within the safe distance ro
MNaly Sz % .
T Dk AH ) c.,-..w..-.,‘-,./g, h,-m.. rtc lf ﬂnf.'. CXIS(S

e -
R “".kf:‘- the feace-) Aaren

100 losses <k 3 . 5 .
csece ehall empioy retam consultant as per classification specificd
rale [Concession) and

© 33 of Himaebal Pradesh AMinor Mine
ion and Storage)

s of allegal Mimingt, Transportat

The } 2 . . - - 4 .
¢ leseee shall payv contribution to District Mincral Foundation Fund

and all *he apphcable taxces/ funds in licu of mine

ral concession.

the stone [rom unauthorized

Tne i shail not purchasc
d from

~erson w=ctors, if the material accepte
it should be penalized.

the unauthorized

ige at his complex for weighing the raw

Mg‘—vc
patched and maintain a

shed material being dis

ceasing mining operations, re-grass the mining
ed due to mining

-2 lzsses shzi zfter
»a- zrez which has been disturb
2 condition which is fit for growth of

¢t
< z—2 —eszome the land 1O
e to the directions

at its own cost, in complianc
+ -xa HpzDlz Apex Court vide order dated 8.1.2020 in Writ
zs Common Cause Vs Union of India & Ors.

y mAve
iz SRR St atral
L P.—-\.—

:o comply the Order passed by Hon’ble

=hunsiin O"'g;na! Application No. 358/2016-titled as

"’”.S

/ 7{57& Du‘ef"rrlr-~ .

H“-a: z! riadssh
/
P Y
" N s RN
i d L et .

[
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P Singn
" ,l,.-‘\n

x l'!llnn
| of India & Others As well na the order pasaed

G
et of Mo had Pradesh i CWEP No 2007/ 2019

SN Stite WP
P through Secrctary Industries e others V/s Bhay,

S
TR AN oty
The ~
. I iTasg | FAVE
‘ o deed will be executed at the capital of the State of
7 I
- T, Nvaded)
IS R 944 1 T ¢ .
. shosubyect to the provisions of Article-226 of the
. Q2% .0
ANy ¢ .
A of India 1t s agreed upon by the lessce and the Statc

¢ arca under

B b 5
1t an the event of any dispute in relation to th
ter

Tming lease, conditions of the lease deed and in respect (o all mat
¢ Statc Govt. suit or

is hercby

ITuching the relatonship of the lessee and th
Civil Court at Shimla and it
shall filc a suit or appcal bcing
ove i.c. Shimla.

Nt s
muten shall te filed in the
exrressiy agreed that neither party

cuon at any place other than the Court named ab

A

As per Rule 16(2) of the Himachal Pradesh Minor Mincrals (Concession)
2n2 Minerals (Prevention of illegal Mining, Transportation and Storagc)

Res. 2015, the lessee shall submit renewal of mining lease
ss=l:zz=on before one vear from the expiry of lease period.

S e

IN RWITNESS WHEREOF these presents have been executed in the

:~cer appearing the day and vear first above written.

For and on behalf of the
Governor, Himachal Pradesh

& T.RcS8
e ASSES 7
//*”}’ | ;
P ¢ v 5(/- ]
i J’—‘-y"_ & fC,T
7: o] S KL T rytle l.
= < 7 < -

Isiae ’ "~
: ok
- cpt C et
- -~ S R IR il .
= 1<d ’)/\)7- 2, ASSeisning) ".':';:,r:f)s
N SR T V S TP Shim =
o 1 gis imia.e
Al wadlY o= 157\ 2022-
1 - o ) - .’AL - A {3.3
. ,- _/J 5 ',’JJI é
- ' -~ {l‘.“ ' -
- e - [ B -t
#=0s LT B0
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TNDIA NON JUDICIAL

1ent of Himachal Pradesh

p-Glatmp

IN-HPMMG(H|(HM7AU

o0 Aar 2022 17 42 P1

HONAGCE (BRY hpvertv(?/ HURPY
SUBIN-IPE (I’K(;Clll’-(fl()ﬂbfl‘m 17674781

MOHINDER PAL

Anticla 35 Loaso

KTH 28 KTN 38 KHR 5
MOHAL PAIL SUB TEH

R AL)

.521-523-530 (P-4) AREA 4-71-12 HM
GANGATH HP

2,67,27,000
Seven Lakh Twenty Seven Thousand cnly)

(Two Crore Sixty
DIRECTOR OF INDUSTRIES HP SHIMLA
S SHIVAM STONE CRUSHER

MOHINDER PAL PROP M
MOHINDER PAL PROP MS SHIVAM STONE CRUSHER

40,000
(Forty Thousand only)

.............
................................
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MINING PLAN
MINOR MINERAL LEASE

FOR SAND, STONE & BAJRI .
SITUATED IN KHASRA No.5, 521, 523 & 530
AREA 4.1118 HECTARES
MOHAL & MAUZA LODHWAN, TEHSIL NURPUR,
DISTRICT KANGRA,

LETTER OF INTENT
FOR RENEWAL OF MINING LEASE
ISSUEDED IN FAVOUR OF
Shri MOHINDER PAL,

Prop. M/s SHIVAM STONE CRUSHER
VILLAGE BARI KHAD & P.O LODHWAN,
TEHSIL NURPUR, DISTRICT KANGRA,

- HIMACHAL PRADESH.

Subhash Sharma,
HP/RQP/01/1/2004.
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INTRODUCTION | PAGE NO.
PART I
GENERAL
Name & Address of the applicant 1
Status of the Applicant 2
Mineral which the Applicant intends to Mine 2
Period for which the mining lease is granted 2
Name & Address of H.P.R.Q.P preparing the Mining Plan 2
. Name of the Prospecting Agency 2
1.7 | Detailed prospecting ol the leased blocks undertaken by 2
2 Location and Approach of the Area (Location Map) i
2.1 | Toposheetno. 2
2.2 | Location of the Area 4
2.2a | Detail of area 4
- 2.3 | Distances from Important places in Kilometers 4
2.4 | Approach of the Area
3 Physiographical Aspect of the Area
3.1 | General 6
3.2 | Altitude of the Area 6
3.3 | Climate of the Area 7
3.4 | Rainfall 8
3.5 | Any other important Feature 9
PART -1I
1 Description of the area in which mine is situated
' 1.1 | General 10
1.2 | Name of River/ Stream and its gradient in which the 10
| lease is situated
' 1.3 | Drainage System 10
1.4 | Type of Drainage S\ 10
1.5 | Origin of river ' y/ ,\\ 10
1.6 | Altitude of Origin e\ 10
1.7 | Geometry of the Catchment B 2 10
1.8 | Annual Deposition of the Place omeihép\ k ﬂo(«’xo\' :” [' 12
| 1.9 | The Competency of the river/stream at\:]w;mkﬁﬁlg site /% # 13
| 1.11 | The level of HFL SV e & A& 18
. 1.12 | The thread of deepest water in meandermg \...,,_..-r/ 13
2 Geology
2.1 | The Regional Geology of the Area 13
2.2 | Local Geology of the area 14
2.3 | Geology of the lease area 17
2.4 | The nature of boulders, cobbles, sand etc 18
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| .5 | Nature of rock and _lh(nAﬂlludl 18
'LZ.G Description of Annual Deposition w.r.t the Geology of 19
'. catchment area and other factors
;‘ 3 Reserves
| 3.1 | General 20
| 3.2 | Percentage wise distribution of Mineral 20
3.3 | Estimate of Geological Reserve 21
3.4 | Estimate of Mineable Reserves of each Mineral 22
3.5 | Depth of mining 25
' 3.6 | Estimate Aunual Deposition of Mineral 25
. 3.6 | Total reserve 25
! 4 Mine development and plan of Progressive Mining,
i Method of Mining
4.1 | General 26
. 4.2 a | Development and Production at the end of 1styear 28
" 4.2b | Development and Production at the end of 2nd year 29
4.2 ¢ | Development and Production at the end of 3rd year 30
4.2d | Development and Production at the end of 4th year 31
" 4.2 e | Development and Production at the end of 5th year 32
4.3 | End use of Mineral 33
4.4 | Detail of Road Transport 34
PART III
1 Base LIne Data (Detail of the Land use and Social
aspect of area)
1.1 | Detail of Population Distribution 34
1.2 | Socio-Economic Of the Village e R
1.3 | Land use within 5km radius AT 5 N\ 39
1.4 | Agriculture T &7 o N2 33
1.5 | Horticulture f =/ A X \G,l .
1.6 | Animal Husbandry I S NE ‘I
i 1.7 | Fisheries Ne\ e=qof /ad
' 1.8 | Flora & Fauna N\ ,-35@
' 1.9 | Climate of the Area h ‘10/9\9:‘/ 453
| 2 Environment Management Plan R 7
2.1 | Impact on Landuse Pattern and Topography 55
- 2.2 | Impacton Climate 55
2.3 | Impact on air 56
" 2.4 | Impacton Noise Level 56
2.5 | Impacton Flora & Fauna 56
2.6 | Impacton soil cover 56
2.7 | Impact on Hydrology 56
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| 2.10 Transportation of Mined Mineral 57
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1.3 | Top Soil utilization 58
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L 2 Strategy for Protection Of Point Of Public Utility Etc. 59
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‘MINING PLAN’

Shri Mohinder Pal. Village Bari Khad &, PO Lodhwan Tehsil Nurpur,

MINING PLAN OF PART OF CHAKKI KHAD,
MINOR MINERAL LEASES FOR
SAND, STONE AND BAIRI,
SITUATED IN KHASRA Nos. 5, 521, 523, & 530,
AREA MEASURING 4.1118 HECTARE,
FALLING MAUZA/MOHAL — LODHWAN,
TEHSIL NURPUR, DISTRICT KANGRA,
GRANTED IN FAVOUR OF
Shri MOHINDER PAL, Prop. M/s SHIVAM STONE CRUSHER,
VILLAGE BARI KHAD & POST OFFICE LODHWAN,
TEHSIL NURPUR, DISTRICT KANGRA,
HIMACHAL PRADESH

District Kangra,

INTRODUCTION:
M/s Shivam Stone Crusher, a proprietorship concerns with Shri Mohinder Pal

Village Bari Khad & P.O. Lodhwan, Tehsil Nurpur, District Kangra, Himachal Pradesh, has applied for
renewal for mining lease for mining sand, stone and ‘Bajri which was granted vide No. Udyog-

Bhu(Khani-4) Laghu-61/10- dated 07-02-2017 for a period of five years.

In accordance with Rule 35 of the ‘Himachal Pradesh Minor Minerals (Concession) and
Mineral (Prevention of lllegal Mining, Transportation, and Storage) Rules 2015’ the lessee has
to submit‘Mining Plan’ of the area granted or applied for mining lease for a period of five years.
Thereafter, on the expiry of five years a fresh ‘Mining Plan’ must be 'g@red and submitted.
Therefore, lessee, after expiry of five years of mining lease,,/{;e’/lg\.ﬁggg orxthe preparation of
Mining Plan of the area. Accordingly, this ‘Mining Plan’ i?gge pared-i Sa‘ago ance with the
‘FORM ‘M’ annexed with the said Rules. ' 77 o, /:- P &

The leased block is a part of Chakki Khad, a é’ n.‘ﬁary ﬂ?!?b (s
at about 79 Km. from Dharamsala, the headquarter town ¢ &;s ricii, .- :
\ \_\‘\ 3
RE L)

~

1. General ;
1.1 Name and address of the applicant DRV S
1.1. A. Name of the applicant — .
Shri Mohinder Pal,

1.1. B. Address of the applicant -




1.2

14

15

1.6

: )
Shri Mohinder R4

Status of the applicant-

Minerals which the Applicant intends to mine

1577 "

‘ ’
ING PLAN . .
MIN p.O Lodhwan Tdui'.l Nurpup If??Slri(.t K"‘T\f',\»,,'

2 Rari Khad & Lizas X
“’ Vl"agg Bart i\h‘ z et o~

Village: Bari Khad,

post Office: Lodhwan, .
Tehsil; Nurpur,

District Kangra.

roprietorship concern. . e
Ir:‘l/s! Shivam Stone Crusher 1s a Proprietorship concern with

Shri Mohinder Pal as sole Proprietor.

e stone, bajri and sand. The

stones and bajri is used in crushing unit for making apgu]ar
grit. The River - borne sand with mixed silt and clay is sold
to construction industry depending upon the market
demand.

The applicants intend to min

Period for which the mining leases are granted and further renewed.

Five years from 29-04-2016 to 25-04-2021.

Name and address of the RQP preparing the : ;-,:'/"’
Mining Plan: v '\06‘)5
Subhash Sharma 7 &
FlatNo. 207, Basant Vihar -/ ¥/ &
Kasumpti, Shimla: -171009. [ & {
Registration No.HP/RQP/01/1 /2004
Mobile No. 09816029594 W3 o)
o) o
1.6. Name and address of the prospecting agency Nl tesg  ° 4 :
~ The base contour map of the leased a pared by Shri

C.P.Negi, Retired Senior Surveyor, Geological Wing,
Department of Industries, resident of Negi Lodge (West),
Indernager, Dalli Shimla, for the RQP.

The detailed prospecting of the area was carried out by the R Q

~ P for preparation of this report. The secondary base data is

collected from various sources such as Geological reports of the
Geological Survey of India and various departments of Union
and State Government.

2. Location and Approach of the area

2.1 Topo-sheet No. soieR
Survey of India sheet No. 43 P/11

Scale

1:50,000
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Table 1 : Co-Ordinates of the Lease Area.

1

Pillar ' Latitude Longitude

A 3216’ 12.4” N 75°43'18.4" E
B 32°16’ 21.3" N 75°48 261" E
C 32°16" 12.4” N 75°43'18.4" E
D 3216’ 21.3" N 75°43’ 26.1” E

E ‘ : 2.2 a Details of area: The detail of the area is
- R given below in table 2.
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Table 2::-Reventr — | Status Land ooeeeeeeo ) Mohay J]
No | Nwmber Hectares | ..
1 | 5 s
N—- in
..... 4‘ i private | Gair Mum Lodhwan
1 4.1118 Swayam Lan
3 | 523
B R .
4 | 530 i FarmE——
e Total 4.11182 Hectares
i an
2.2 Address Village: - Lo‘i&w o
Patwar circle: - Lodhw
Post Office: - Lodhwan
Tehsil: - Nurpur
District: - Kangra
Sub-Divisional Office (Civil): - Nurpur
Divisional Office (Forest): - Nurpur
Range Office (Forest): - Bhadroya
Sub Divisional Office (IPH): - Gangath
Sub Divisional Office (PWD): - Indora
State :Himachal Pradesh
2.3 Distances from Important Places:
The important distances, from the lease area are given below in table 3.
~_ Table 3: Showing important distances from the area
| S-No. From . o . ‘.. & i Km |
1 Quarrysite Roadside MDR 47 kaiz 1
2 Nurpur i 19
3 Pathanknt - RELS 541, pmtomn
4 Dharamshala N 78 ,,""’\,\\:5\”5,_5\0@0:\\
. . Airport S 67/ L IR
5 :za;’s'“e Shimla L eee s A0 NS\
6 Chamba T 1 T A - ol |
- ::}‘ \ K ‘,‘:"‘r"u .-'.*.(‘.-13} %0 o .‘
7 Damtal on NH44 | A G2
8 Kandwal on NH 164 : _5233 N ",\:i;??" ; 7
) ) [N
D,
2.4 Approach of the Area X .

The site is approachable from Mandi Pathankot National Highway No.
off at Kandwal. Five kilometres from Kandwal on MDR 47 at village
leads to quarry site in Chakki Khad at distance of one km. as shown in

ENGELER
‘i‘.ﬁ‘"vm'ﬁﬁg 47 taking

Bari Khad a katcha road

figure 3.
P’ 4
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MIN'NG ,
1. () 1. mlhw an Tehail Nurpur, District gy,
: i,

Shri Mohimlcr Pal, vVillage P
F THE AREA . /, .J
I

r Himalayas, locateq
\n

tar Pradesh, in nor,.

the state of Arunachay

ysliograpl:?y; ' sser Himalaya- The Less€
ralisa

India in the states
the state of sikkim,

m1,500¢t0 5,000m
t can be divided into followin{,

[ndiain

north-wcstem
central India in
pradesh, range fro
The Kangra distric

t
zone as per elevation

Figure 4
: gl Ab)ove 3000 meters 7 2000-3000 meters.
3. 1000- -2000 meters.
4. Lessthan 1000 meters.
Relief Map of District Kangra ‘ Figure %
Relief map of the
| Kangra District.

INDEX

ELEVATION IN METER

) -~ 1000

] 1000 - 2000
{‘7 2900 - 3000
Kmo 10 20 3 40 SOKn 3008- 6000

strict can be divided into three distinct zones as per slope

1. 200 meters/km
2. 50-30 meters/km _
3. Less than 30 meters/km

The lease is situated in the Chakki Khad, a seconda

of the Chakki Khad can be divided in two following parts.

High . Above 600 meters

Medium to Low Less than 600 meters

The area above 600 meters is the zone of active erosion i
deposmon except for hlgh ﬂéog , &

600 meters is zone of active
The district is bounded by plains of Punjab in the West an“ S;ih\‘alll‘g ;
khad catchmentareaisar ugged mountainous terrain wlth
pes an
. ffb

The di

ry tributary of the Beas River. The catchment

valleys.
3.2 Altitude of the area . Rl —
% The highest point of leased out area is 362 meters a;f)};;; ;l:ean sea level (M
2, Contour Map}. g
6
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~ The lowest point of the leased-out arca is 363 meters above mean sea level
(Map 2, Contour Map).

Terrain Map | _ /208 - 7
of Area /' I8 Nl , S

. >4
- - &/ x . R
- ;é’ g 2 & + vl abigt
& i
Pao- s ..N,,"' o i [ Ay
v dadd -.‘- "\-.J.bb"Khad . Z v
2 , - { e
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e e y X
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Figure 5: Satelhte based 3D/lmage1 y—sho Pstmm aphlc featunes of the region (Satelhte
Imagery courtesy Google Map) 7 weve, N, 2\
/-' g P T \

\
3.3 Climate of the Al’ea x \
The Climate of the‘}ease. outgu; a@'arrb.é la‘s ified into following three categories Winter,
Summer and Rainy . /"'
The climatic mformatml’r glVen-belf)vblZ; fased on the data obtained from the Revenue
Department of Hlmachal Pr adeweﬁ in the table below.

Winter i Dec. — March
Summer/Pre-monsoon April- May
Monsoon June- September
Post Monsoon/ Autumn . October- November

- Mean monthly maximum and minimum temperature lecorded at Dharamsala is given in in the
figure 6
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ShﬁM(\h'\lu\vrPa\,\’l\\.\;‘(.l\nn Khad i ’ K‘\“ml“
rature P ,l 7
Average High and Low Tempe
cool nhot —_— -
guon Jun7
£ 24 arco Jui13
49°C Apt 24 PRELAT jul.1¢
. . - —"usu\,‘“.\\‘ Dec 5
S RETY = =%21"C
e 26°C -
u—g.l r‘.!gm
-
p°C o= Low

Mar Apr May Jun Jul Aug Sep Oct Nov Dec
tiy s 71

> higk (red ling) and fow (blue line) temperature, with 25t 0 75th Gru
i percentile bands. The thin dotted lines are the correspon ding avercge percsived
temperatures. :
Figure 6: Chart Showing Month Wise Mean Maximum Temp (MMAX), Mean
Minimum Temp (MMIN) in Centigrade of Dharamsala.

3.4 Annual Rainfall :
The annual rainfall of Kangra district during last seven Years is given below in the figure 7 & 7a.

Monsoon rainfall 2014 to 2020.

=
E l

GO0 |,

o | i @ o R =
2014 2015 2016

June 100.2 160.6 132.6
et July 449.2 624.7 529.6
4 Aug. 386.3 576.9 . 585.4 ;
pieoT Sept. 119.1 109.6 1115 134.3 428.8 249.6 57.5
=== Total 1054.8 1471.8 1359.1 1628.3 2121.9 1310.2 1223.8

Figure 7: Monsoon Rainfall durihgyears 2014 to 2020.
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Manthly Rainfall from 2014 to 2020

I P
1 ;
» - - .
_ ﬁ |
i

(ST S

& (TN AOITY BT e e R AR T G T MR r;

el - — = =
April May June luly Aug. Oct. ol
- ' 1738 627 as.2 100.7 449.2 3863 1121
11 180.¢ 66.3 32.2 160.6. - 624.7. .576.8 102 28.2 3.6 ‘
4 iz 29.8 132.6 529.6 5854 111
b & 5.5 1 220.3 637.4 636.3 13 2
I 1 10.7 333 488 395 2142 5549 924 42338 )
= 72 218R 384 453  39.6 37.5 447.2 5759 2495 1 54 23
E 2 263 - 1155 952 1493 3916 6254 575 0 a 1788

Figure 7a; Showing annual rainfall of Kangra district from Year 2004 to Year 2014.
3.5 Any important feature

The Chakki catchment area.is a typical rugged mountainous terrain with steep slopes
and narrow and deep vaJl;-:st Ibe?,rﬁég\Chakm as it enters the plains a few kilometres
upstream of the lease aféa w1th Hlméiayés in the north and Siwalik hills in the east and

plains in south and west
fl r

49
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PART 1 ”
DESCRIPTION OF GEOMORPHOLOGY

1.1. General

. : eas River.
e s n o O, iy D L0 2L
Chakki Khad originate from the southern aspect of Dhaula : e it uns Northwest
meter above mean sea level. Initially it has a South easterly law. F; e ifiance il Bess
to southeast and SE to NW along the Shiwalik Hills. The.artltu.de a E i nalaBishiEd
River is 252 meters above mean sea level. The lease area 1S 8@ riverbed which Is rep

during monsoon and also during winter rains.
1.2 Name of River/ Stream and its gradient in which the lease is situated

The lease is situated in the Chakki Khad, a primary tributary of the Beas River.
1.3 Drainage System:

It forms a part of Beas Drainage system.
1.4 Type of Drainage:

Dendritic. (Figure 10)
1.5 Origin of River/Stream

The Chakki Khad originate from the southem aspect of Dhauladhar Range at the
altitude of 2937 meter above mean sea level. -

1.6 Altitude at Origin

2937 mts above MSL
1.7 Geometry of the catchment of the river s S

General Geometry
f[ a ,. .\"’-'f'
« The total length is about 93.5 Km. (As per Googl}s Riap) -

S
"%

. i
e Total length in the river course up to confluent \c )

e Perimeter of the Catchments is 158 Km | \‘
e Area of the catchments approx 975 Sq Km
e Elevation at Origin 2937 metre above MSL Elevation at Confluence 250

metre above MSL

10
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General gradient is given below in the figure 9

Chaki Khad, slope gradient from origin to the Confluence with Beas River.

ChakiKhad coursa Length: 93.5 Kms
Total Elevation Loss: 2387 metres
Elevation loss per Kifometre:  28.27 mietres
Elevation loss per Kilometre
{ExdudingDhauladhar Region}: 8.47 metres

é

- 1937

Quarry

591 /
- S[.)G a0l om0 o g 256 250

1 N T R s e s i i

Orgin  7Skm  1Skm 225km 20km 2375km 45km S525km 60km 675km 75km 215km 9Ckm 935Km
Distance from Origin to confluence

Elavation from Sea level
In metres

o
r

Figure 8: Stream gradient and stream stages of Chakki River course based on Google Earth..

Table 4: Showing drainage analysis of the Chakki Khad Catchments

Sr .No Drainage No of  Total Average
_’_’_,St‘{é’m‘ksl:gth Km  LengthKm
1 1stOrder ’ Wt ip S 3
2 2™ order ' ! 7
3 3"order 7.1
4 4™ order * 20
5+ 5% order Ca 23 23

Fror'n'va_'rious analysis of the drainage the Chakki Khad can be divided into two parts
* " From origin to the 1000 meter above mean sea level
. The zone of active erosion—Young stage

e From 1000-meter contour to confluence with Beas River

The zone of erosion during very high floods; otherwise, deposition —
Maturity stage

The lease area is situated in the zone of Maturity
The catchments of the Chakki Khad can be divided into following 3 parts as per altitude

11
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_odhwan Tehsil Nurpur, Distri
village Barl Khz\d.&f PO] o wan St Koy,

e Dal
Shri Mo\nmh r Pal, .
bove Mean Sea Level —zone of Active ey '

High More than 1000 meter 3

1. Hig 00 meter above Mean Sea Level o
1000 meter and 5 5 -

e e ime otherwise Zone of deposition

the high flood ti

- zone of active of deposition
a
meter above Me

active erosion in

3. Low Less than 500

except for very high flood. o
/ \
Relief Map of Chakki 1000 Metor ps —
(e l
Khad Catchment [f b
_ PEN
- A "f‘
T /{”.’-‘“I.' /‘ : | :‘.‘I’
500 Mater /'—‘\_../ : 7
/ '::' l {1 o :"'I'
/ 2 E/—;’T&fo’;\;n
/ '/r
/ I ,
£ 4 I - . !
/ Y N\ e i
/ 7 SH e
| ; / y 500 Meter
7
y, / Relief in Meter
f SKm o, B
( / A "~ Less than 500 meter
i Quarry Site ~___ 500-1000 meter
s l More than.500 meter
> 25T s iRE £
j TN emizy, O NS
) ol ;-“’" N R
igure 9: The reli i T N
Figure 9: The relief map of Chakki Khad P

28 AV

1.8 The annual deposition at the place of mining; !f @ { {;ﬁ%%g‘j‘% S

The annual deposition varies from two to XF : Cn‘ﬁr}:fq%i
depending upon the Location. At some places it may "__eti'?;l“ ke t&éﬁ he fout
varies depending upon intensity of rainfall in the méii__gc'ﬁ‘qr},‘s',e\asgna er
catchment and enough replenishment as compared to ‘exg:;‘g{ctfoal of mifieral. The
replenishment takes place. mainly during monsoon an er rains. The
Shiwalik formation having conglomerate bed dominates the catchment area and
are prone to erosion.

In the lease area, the maximum width is 390 metres.
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1.9 The Competency of the River/ Stream at the mining site

The general competency at the mining area is four to six Kg approx. The
largest boulders vary 12 to 18 em X 12 to 12 em X 9 to 12 cm (length X breath X
hieight) (Photo 1). However exceptionally large boulders are also observed
indicating ferocity of river flow during high floods.

B i

- i

, RNt s e il 5. %

- noto 1: Showing competency o
: .

1.11 The level of HFL !
; During monsoo )d
' for short spells.» "% "

W o
1.12 The thread of deepest water-in-

' The landform being depositional the meandering thread is constantly changing during
the rains depending upon the water level

2. GEOLOGY : %=
2.1 Regional Geology .

The Himalaya traditionally are divided into five tectonic zone having characteristic
physiography. These zones commencing from south/southwest are (i) Sub-Himalaya,
constituted of the Neogene Siwalik and the Paleogene Sirmur groups of the foreland basin, rises
just north of the Indus-Ganga plains having an average altitude of 900-1500 m. A thrust,
commonly known as the Main Boundary Fault, separates the Paleogene from the Neogene.
Alluvium along the Main Frontal Thrust and in turn is thrust over by the next tectonic zone of
the Lesser Himalaya, (ii) the Lesser Himalaya ranges in altitude from 1500 to 5000 m. being
sited immediately south of the main range, this zone receives heavy monsoon rains and thus, is

13




1589 | 1 1 s,

75°40°0"E

‘MINING PU\N'dh et v ;
. ) B wan Tehsil Nurpuar, Diggy;,.
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v,

Shri Mohinder i : r .
ing I -angi e from Pal
ins rocks ranging in ag sog )
. vartonic ZzoNe contains : ' . : \
thickly vegemted. This le‘fLO"_l lated outliers of the Permian, Cretace 'us and Eoceng :::1\\'
(2000 My) to Cambrian with isola -phic grade of the Lesser Himalayan rocks is \S\«. C.
: a incorporates vestiges of thrs,

: - Tl g
ts of the Himalaya. T . _ ser Himalay
many e’ ¢ e Les riginated from the next highe,

tly in the range L ies that had © i, e
mostly hibolite facie e sheets tectonic windows are exposed, .

sheets of high green SCIU3- he t " .
tectonic zone of the Higher Himalaya. Betweentt ral setup, (iii) Higher Himalaya comprises Y
presenting an extremely compllcated structu : three thrust sheets in the Himachal

. nitoids involvin

ambhibolite grade meta-sediments and g1 amtoxdi Isl;:;et an% il AT Thrust Sheet; the first
part viz., the Kulu Thrust Sheet, the Jutogh Tl’-nru.s | esser Himalayan regime, whereas the
two demarcate the northern/north-eastern hmlto{lﬂ;e es cyccession marks  the

. " " : .
Vaikrita Thrust Sheet, which  supports . : - tectonic zone is
southern/southwestern limit of the Tethyan pl‘O‘{mcei (iv) the Teﬂ']’f; e Precambrian €
constituted of the fossiliferous succession ranging o Tunaio
Cretaceous/Eacene and (V) Trans-Himalaya includes the Indus Suture Zone the ]

between the Indian and Asian Plates.

The general litho-stratigraphy of the area is as given below in the table -5.

Table 5:- Lithostratigraphy of Catchment Area.

Sr.No Formation Rocks

1 Newer Alluvium Grey micaceous, fine to coarse grained sand, silt, clay,
boulders, cobbles and pebbles of sandstone and
quartzite

A Upper Siwalik Predominantly massive conglomerate with red and

orange clay as matrix and minor sandstone and earthy
buff and brown claystone

3 Middle Siwalik Massive Sandstone with minor conglomerate and local
variegated claystone

4 Lower Siwalik Alternation of fine to medium- grained sporadically
pebbly sandstone, calcareous cement and prominent
chocolate and 'medium maroon claystone in the

middle part s
5 Upper Dharamshala Medium to fine grained, };9F&gllﬁgrﬁ"§ré3€$n¢ massive
b i S e S ) iy
Sandstone, green clay apfl siltstone, ™« ’?"\\
6 Lower Dharamshala Hard, grey, well beddad / aqifmi:gg;}mi axcintent
sandstone = ( o \"ﬂ 5
G| \Eare D) o

\5
2.2 Local Geology : i}‘,

The geological map of the district is given in figure 10. The locaw
the area and stratigraphy of the area:

14
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2.2.1 Dharamshala Group - :

75°40°0" " aai
¥ 0 E 76’0:0 E 76 29‘0 E 76.4‘0’0"E 77°0'0"E
N
Geological Map of Kangra District
Z | Lease Area Z
=] " g
9 E
z z
5. 2
;‘,‘, Formation >
D Dagenai Ferratan
[____] Cnautadar Cranite
[:]KasaJl.sztan
Kazaul and Dagshat
Lewer Sryal<
[C_tanzir Formatian
z Liddla Shaziic g
= [/ /) Fosgt Stiatx ";g,
Z N —— |C et S E]Salsha'a Famation | &
2 2 125 23 ’33: oINS == SalccniFar~ztiaa
27 wwiddus {,N : =] shati Formatien
- o TR . S N [_Juoos Swasix
r{, e B, \\ i
o’ TS o o BRI OE 2 : o
76°400"E Te0pED o v UTR200°E ?‘\ 76°400"E T1°00"E
P/ B0 ST - .
Figure 10:- Geologlc.:?lifyl?p {thgﬁgbﬁan rg) %
i i S BN Q)
~

\ Sy \ ::!:,‘ s
“.f\ \\‘ ‘for’¥10\lED

The thick sequence-.of brac
succeeding the fossiliferous marine Su u Formation is the Dharamshala Formation.
The Dharamshala Formation=are=widely exposed in the Mandi parautochthon, further
west in the autochthon, these rocks are exposed, in the core of the Sarkaghat anticline.

This highly folded and faulted sequence of Dharamshala aggregating to about
4000 meters displays a contrasting topography with that of younger and softer Siwalik
rocks. The thick, hard and highly competent Dharamshala rocks stand out as prominent
ridges with higher relief.

Dharamshala Group is divided into two Formations: _

Upper Dharamshala

~ ,Lower Dharamshala-.

2.2.1. a: Upper Dharamshala Formation

Upper Dharamshala consists of thick sequence of sandstones, siltstones and clays.
The Sandstones are medium to fine grained, hard, bluish grey and massive while the
clays and siltstone are usually green.

15
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. Lower Dharamshala formgu ST
2.2.1.B: LO formation consl Nd yeq

ds of sandstone which are steel gq
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~—

Lower Dharamshala‘ Sy
L ¢
coloured clay and shales with thl

highly micaceous and well bedded.

- . , comprise mudstones, sandstones, ang
studicd fluvial sequences the w;lclidw 'II‘] hi?h eCn tt?e region was @ vast basin during
coarsely bedded conglomerates —r The sediments were deposited by rivers
Middle Miocene, to Upper Plenitocene tl.mesi. e iing T oxtensive multi-ordered
flowing southwards from the Greatey e ayaﬂ,] sediments were uplifted through
drainage systems. Following this deP'OSlthH, f3 . | uently resulting
- - ooimes (commencing in Upper Miocene times), subseq J Te
ntense tecmmmeglmesh(' 1 entity : the Siwalik Hills The Siwaliks are divided
in a unique topographical enuty - B O )
stré\ﬁgrap%icallypingto three major Subgroups - Lower, Middle, and Uppe.l .“Thesc(ie
Subgroups are further divided into individual Formations that are all laterally an
vertically exposed today in varying linear and random patterns.

Ongoing erosion and tectonic activity has greatly affected the
topography of the Siwaliks. Their present-day morphology is comprised of hogback
ridges, consequent, subsequent, obsequent, and resquent valleys of various orders,
gullies, choes (seasonal streams), and earth-pillars, filled earth buttresses of
conglomerate formations, semi-circular choe-divides, talus cones, colluvial cones, water-
gaps, and choe terraces. Associated badlands features include the lack of vegetation,
steep slopes, high drainage density, and rapid erosion rates.

In the advent of Neogene a depression was formed in front of the
rising mountains (Proto- Himalaya). This depression becomes a repository of a thick
sequence of molassic sediments of the Siwalik. The Siwalik Group comprising
conglomerates friable micaceous sandstone, siltstone and clay-stone.

The conglomerates in general are poorly cemented but at:
places they are very hard. These consist mainly of pebbles and cobbles of quartzite. Th _
stray pebbles of granite, limestone, sandstone, breccia and lumps of clay-stone are- al ;
observed at places. Often the size of pebbles is large enough to be called as Boulders Tso
conglomerates not only occur as regular band but also as lenticular bands a]ternr;ltiv:

with micaceous sandstone and clay-beds. The sediments were”6ought down 2 to 25

million years ago by the numerous fast flowing rivers issun;xg'fm:‘tﬁﬁ. Y o '
s JELIL r k

Mountain mass of the Himalaya, in the north. Ve Mf'mnf‘\‘?.‘.gl-‘\i{hsnlg

The Siwalik Group is divisible into 1%33’ suf-grougs l%ﬂively

Y88 e jnlthie fhble

the Lower, Middle and Upper on the basis of the litho-s ap’g}g{
: \ERe S,
(Table -5). i’ 2
2:2.2.a:Lower Siwalik: - ) "q.
The lower Siwalik consists essentially of a sandstone-clay alterna
| loyver sequence of the lower Siwalik consists of medium grained s\?l grdpvack® intérbedded
with thick re‘d clay, but higher up in sequence, sandstones are coarser ahd¥ ste come more
frequent while the clays are less developed. The uppermost horizon consists of conglomerate

Y
Lasa*

&
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Wlth well-rounded clasts of grey quartzite possible derived from the Shali. The total thickness
1s 1600 meters.

2.2.2.b: Middle Siwalik: -

The Middle Siwalik Subgroup comprises of large thickness of coarse micaceous
sandstone along with some inter-beds of earthy clay and conglomerate. It normally succeeds
tl}e Lower Siwalik alon g a gradational contact. The sandstone is less sorted than those in Lower
Stwalik. Clay bends are dull coloured and silty. The general thickness is 1400 to 2000 meters

2.2.2.c: Upper Siwalik: - -

The Upper Siwalik is mainly represented by sandstone inter-bedded with silt and
conglomerate. The lower portion of the Upper Siwalik mainly consists of soft, massive, pebbly
sandstone with intercalations of conglomerates. In the upper portion the conglomerate

intercalation is replaced by the clay’s intercalations. The general thickness in the districtis 2300
meters.

2.2.3 Newer Alluvium °
Newer Alluvium is composed of cyclic: sequence of grey, micaceous, fine to coarse

grained sand, silt, boulders, cobble, pebble and clays. Newer alluvium exposed as point
bar/channel bars within the active channels. LTSS

2.3 Geology of the lease area ot Tty N \
The leased-out area forms a part of thg stream Coyere A‘}V\

a

sha

yith boulders, cobbles,
pebbles, river born bajri, and sand and clay, d‘é{)p’sitfb'

v um. The rocks in the
catchment of Chakki khad is of Upper Siwalik!!ééfr{'\ati nia la formation. The area

9’5 predominantly the

qliartsité  and  sandstone
. CARE EiRib e ef’s, Sand and river born
e s ba //f gravel. The boulders are

S : -whHite, spotted white, greenish
1 white, pink, purple and dark
green in colour. The catchment
area predominantly consists of
‘conglomerate beds which are
the main source of material in
the Khad.

<

Photo 2: Showing the
nature of the Boulders of the
Chakki Khads

17
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2.6 descrl
Catchmen

The £,
large B0
!

extraction ©

al vV illage Bari

waine The d(‘[

very

Sho Mol\imlvr P

Tllc geo‘ow “;\
area is given \\‘\\\\,\

R 2Y,

oto 3: View of Mini
Ph Mmmg Y
area -3

2.4 Nature of the
Boulder/ Cobble/ Sand
The area lies within the
regular course of the Chakki
Khad gets flooded in the rainy

season
All the deposit comprises

: of quartzite, sand and fraction of
3 3 granite, limestone and breccia -

fragments. The boulders are white, spotted white, greenish white, pink,- purple and fiark gree.n
in colour. Quartzite fragments are rounded, sub- rounded and discoidal in shape having smooth
surface. Their size varies from gravel to boulder. Thickness of the deposit varies from one to three

meter.

- » [y .3 ;

m the Siwalik and Dharamshala

During the monsoon this bed replenishes completely fro
Due to sudden decrease in the

Formation rocks due to erosion by heavy flow in upper reaches.
carrying capacity and competency of the river the annual deposition of 6 to 8 cms is received.

2.5 The Nature of the rock along the bank
A The rocks along

the bank belong to Upper
Siwalik Formation
consisting of Clay beds
and the loose
conglomerates.

Photo 4: Showing the
rocks along the right bank

!-"‘"55’5: Teaied;o.u\t area.
rf/m&gsthes O\
—

S
~,

-
-
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2.6 description of Annual Deposition with respect to Geology of the

Catchment and other factors: . a4l
The catchment area comprises of siwalik as well as Dharamshala formatlo?s ?:)o;;l(sl

very large area for the replenishment of sediments as compare (o the quantum. of pr c:urin

extraction of mineral. The sandstone and conglomerate bed are very P"Of‘e to elosu;n Tt ancgi

rains. The deposit consists of sediments of quartzite, granite, sandstone, with fine sand, si

clay. The colour of sediments varies from white to off white and grey.

jian N
i G -
S
S e
V-
vl ’:{?_"
fon
SN index
{ ! i Haver Alluvium
= 7 ‘—_—BI : ! | Stwaik Formation
s AR sl (_"] Dharamshala
R o \ [ chait Formation
R s R, —
3 N =1 Dhauladhar

2
,/T

P iednls

oy -
Total CatehATEnRt Area

Effective Catchment Area _

975 Square Kmy.

585 Square Km

Figure 11: GEO‘L_O.GY‘ OF Catchment area of the Chaki Khad upstream of Mining lease.

The catchment :area of 585 square kilometres will be contribute sufficient eroded
material to replenish the mined material.

5.
(R £
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3.3 Estimate

i ari Khad &
Shri Mohinder Pal, Village Bari Khad &,

3 RESERVEESTIMATE ' ‘ ’ ’_

i nsiderations: ' _ ] o aneular o
?I,‘.hieﬁlf::i!:?e(::xiremcnt of the lessee will be boulders for making ang grit. Hence

e i old at pit mouth to the consu
applicants intend to mine stone and bq;n and ?he sa lr)ld vlt’clll; lieasnd bajxlﬂ)i e e 10 r:\?r:
directly. The requirement of the applicant will be bou o vels will be olleeted Hiatiay s
which can be fed in the stone crusher. The boulders and gra 1] be crushed to the desired size
carried to crusher site by tractor trolleys / tipper tl'UCkﬁ- and wi Jye.
and rest of the material will be separated as sand by primary scl eening.

3.2 Percentage wise distribution of Mineral: . . _
The table below shows the percentage wise distribution of minerals and figure 12 depicts the
pie chart for the same.

Table 6 shows the percentage wise distribution of minor minerals:

S. | Material Percentage
No.

1 Sand 23%

2 | Bajri/gravel/Pebble 35%

3 Stone 3 42%

Percentage of Minerals/Material in the Mining Lease

Area
_Sand; St & “fiEe
Glay { ' Stone
23% . |
}
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3.3 Estimate of Geological Reserve

As observed during the field study the entire mining lease area comprises mainly
of Gravel/Bajri, stone and sand with very little percentage of silt and clay. However, to
verify the surface observations, a trial pit was dug having dimeunsionsof I m.* 1 m.* 1
m. (Length * width * depth). The content of the total material dug out from the pits were
separated into five categories. As shown in figure 14.

Calculation of Reserve is done based on market terminology rather than the Geological
classifications.

Classificationof River bed Material According to Size {in Millimetres).

700 -
SR. C&IEORY/A{L\'HIALII SIZE END USE
NO | MATERIAL ,
609 - 1 More
Boulder / stone than 64 | To be fad to crushing unit
mm for making angular grit.
. 2 River Borne Bajri 64 mmto
500 - Cobbles & Pebbles 12 mm
: § % Band 12 mmto Sand. silt and clay are so
: ! and. s
200 1 f g /A8 mm much cemingled that
¢ @ theses can not be
= g 4 Silt/ Sand- Clay Mixture | 1/16 mm | separated sconomically.
i g to 1/256 | The only way to separate .

mm silt and clay from sand is
Less than| t© wash the sand. This
1/256 process would pollute the

IR REAREREER

Millimetres
8

Bajri (Cobbles & Pebbles, 64

river water.

. 200 \ mm
@ r = \\ a
1 ) o
100 ~ o ‘ o
. 3 [ IR 7 c
,~ Ay 3
- o L S

Category / Materiay - s i

~.
T

Figure 13; Riverbed Classification constituents according to grain size.

The lease areas fall in the mature age stage of the Chakki river at about 362 m and
362 m respectivelx_wiqvi metre loss of elevation per kilometre near the mining site, i.e.
the angle of slope.of the River is hardly 14",

[

—

=

=
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R il T
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Shei Mohin er Paly }
dient from origin to the Confluence with Beas m\,:" _
i e gradie ‘.
Chaki Khad, sloP
3500 | '
PLAY)
s
2
: g o Guarry Site
E : 979
% E 60 o1 sos 460 412 f 39 23 e 250
. I l .
é \ II ‘ ‘ [ ] _I : 7.-l|,m g2.5km 90km 93.5<m
D ; o 20km  37.5km  45km 525km 60km 675%xm 77
Ocgin  7.5km 15km 225k 2 y nﬂuence

Distance from Origin to co

Figure 14; Slope gradient of Chakki River and position of lease area.

3.4 Estimate of Mineable reserves of boulders, Bajri and Sand

The basic requirement of the lessee will stone and bajri for captive stone crushe-l‘_a;d
sand for free sale in the market. Hence, the applicants will mine sand, stone z%nd !)a]l i by
collecting by hand shovelling it into tractor trolleys to be transported to the requls'lte sttés. .

To calculate the mineable reserve, the following points are taken into consideration, In
accordance with Mining Laws and policy guidelines issued by the State & central Government
for Mining of River / Khad bed: '

v Adequate safe distance has been provided from the points of utilities as per Rules
and guidelines. The width of Khad from HFL to HFL varies from 440 metres to
550 metres, therefore, keeping in view the Rule 34 of the ‘Himachal Pradesh
Minor Minerals (Concession) and Mineral (Prevention of Illegal Mining,
Transportation, and Storage) Rules 2015’, no mining is proposed 44 to 55 metres
from banks.
v In this case only one-meter area is proposed as safety zone as the depth of mining
is constrained to one metre.
v As per Rule 34(11) no mining is permitted below the water level, therefore,
mining will be restricted to dry parts up to water table level only.
The water table level will go down as the water recedes after the monsoon.
The depth of water table will at lowest in the pre-monsoon season.
As far as the safe zone from banks and peripheral area is.corcernedwQut of the
mining lease area of 41118 square metres only 40132 §quale’ metegsNarea is
mineable (Figure 15). i o N2
v However keeping in view, the ‘Environment Cleara?é@;. 3&{&8’%32 Okgubic
metres of material is exploited. ,/ 51 0l ‘

NN X

-
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Year wise mine able area.

45000
40000
35000
/.
30000 2
25000 2
@ =
& 34
£ 20000 i 7
Q z3] ¥
g 2: 2
3 15000 5 2
©» ¥ 2t
10000 23 2
o &7
2 2
5000 B =
F|rst Year ,.7' Seconé:ka{ Thlrd Year Fourth Year Fifth Year
ElLease Area 41118 7 W02 41'113* \\\ 41118 41118 41118
0 Mine-able area 40132 Q0132 N \"' D ‘t40132 40132 40132
o W B s S
B Total Mining in cubic metres 3200;) / §2og§21\ % ?2000 32000 32000
t TET L N
M =Dty ¢ ¥ -

Figure 15 Showing yea1 W|se mmekaﬁéjgl:%.

v" However, keepmg in vne\n(the seas

v

A

"dunng .working penod of 270 days in a year from the mineable area of 40132

1 ;_: - g ‘hf{OVED .gi

flow and undercurrent\.,__\'fv\‘aﬁ
monsoon to pre-monsoon- om few centimetres to a meter. As per
Rule 34(IV) no mining is permitted below the water level,
therefore, mining will be restricted to dry parts up to water table
level only.

And keeping in view, the ‘Environment Clearance’ granted only 3200 cubic

) metl es of material is exploited

Thus in totality only about 32000 cubic meters of material will be exploited

square metres.

-No mining is to be undertaken along the boundary of the lease up to one metre

for the safety of adjoining properties,

Thus one-meter area is proposed as safety zone.

A geological map on 1:2000 scale is prepared and main litho units were marked
on the plan to know the surface spread of each unit.

23
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st parallel to the Khad On o,

¢ almo
e mal 1oad run 2
/ The temporay ! 4 up to ten metres from the fural Foad. Thus; sy o “ -
mining is Pr oposed up dasitis beyond the safe limit of the voad, ™
ad ¢

on the 1o rains in o
by IR [ the river gets flooded during heavy \onsoon N
v The entire width o arly floods in the beginning of the mo“m o

very €
mined avea gets¥ eplcnlshed in the very

seasol. . e
syermitted below
v As no mining is | e el

dry parts above the water ;
e a4 and deposit is shown in figures 16.

le area out of the lease area

water level, therefore mining will be

restricted to
The total mineable are

Total mineab

of 41118 sq. mtr. & Production.
80000 —
70000 - P
60000 -
50000 —
40000 - 7
= ‘”i’
30000 — = g - BER- om0
20000 - | i :
B ‘! 'L ]
10000 = | | ;- g
o s = & = ’ : " . \ S :‘-;_,
Lease Area PEMAPRIA: Production ' Stone Gravell Sand, Siit
Area . e Bajri & Clay
: Square Metres ; I:l:::’ri:s L Metric Tons
2 Series1 41118 40132 32000 30240 25200 16560 72000

Figure 16: Geological Reserve up to One Metre depth in the mineable area above,the Watex table.

,...,;- et oy ‘\\
Thus, out of the total lease area of 41118 square metres only 40132 ugrefm‘é re (M
mineable area, and only 32000 cubic metres of material is to be m1£/ e entﬁ“é\ inj. ‘\.\
block will be mined every year. The year wise mine-able area is glv m 1 ;

Table 8. ~-’
The specific gravity of stone & bajri is 2.65 and of wet sand is 1.85.

2.25 is taken for calculation of the deposit.




1600

- ‘MINING PLAN’
Shri Mohinder Pal. Village Bari Khad &, 1.0 Lodhwan Tehsil Nurpur, District Kangra,

Table 7 Year wise mincable arca

Year Area Material Production of Minerals
pr: ?:: e):t:ubc?ed
I:lining in Cubic Stone Pebble Ssil‘:n&d' Total
metres, Clay

First 40132 32000 30240 25200 16560 72000
Second 40132 32000 30240 25200 16560 72000
Third 40132 32000 30240 25200 16560 72000
Fourth 40132 32000 30240 25200 16560 72000
Fifth 40132 32000 30240 25200 16560 72000
TOTAL in five years 151200 126000 82800 360000

3.5 Depth of mining

The Rule 34 (II) of Rules stipulates ‘the depth of mining in the riverbed shall not
exceed one metre or water level whichever is less’.

The study of the area indicates that depth of material above ground water table varies from

0.2 meter to more than a meter depending upon various factors, such as:
e Season- thatis post- monsoon to pre- monsoon.

e Natureriver-ltis seasgrraT onpeJ enm‘al

/t\ \

e Distance from water ﬂow g \\
s Height above surfage Water Jevelaf, th} ﬂi;ﬁq
e Width of river. ;! S’ j fﬁézﬁﬁrt et \ "I
e Age ofriver at mmﬁng s‘xte:"{ St g H
i A (e b Oy F'ROVED /
NTOLN,

Thus, the calculation for mmeable rese”gv

for the entire mineable area.
3.6 Estimate Annual Deposition of Mlneral

The annual replenishment of the material depends on the discharge, grade of river and
geology of catchment area. The factor of eight cms annual replenishment is assumed, while
calculating the reserve, However, it is generally observed that replenishment of more than eight
cm occurs in a year as all the old pits get filled with mineral during the very first flood of the
monsoon. Hence mined out area of the pre- monsoon will be filled with mineral during monsoon
and even during winter rainsﬂoods.

3.7 Total Reserves.

* The reseives of all the constituents of khad bed have been calculated for the mine-able
area to be 40132 quare metres (figure 16) and copsidering the specific gravity as 2.25 as shown
in para 3.4. The reserves have been calculated for next five years mining of mine-able deposit
up to permissible quarry depth of one metre. Depending upon normal rainfall from year to year

25
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Shri Mohinder I
! flooding of Khad bed, the Minera|g i\r

' osion in the catchmelﬂ'ﬁ s i Formations of catchments =™

causing erosion in the Lat™ yart ofGGOloglcal orn ents, ' il

prescntly these deposiis St By pyp AND PLAN OF PROTEESVE Min -’-J.JJ
4.0 MINE DE als shall involve shoveling by simple hanq. . i

" Cminel’ 3 Q
lection of min vailers for tr orting th '

o trre-trailers for transp 18 them to gy
ading into truck / tractors-tra s,

The mining / col
sorting / picking and lo

to market. .
Mining was bein

No.HPSElAA/2013/236

N

ronment Cleara nce’ obtained vide T
St

g undertaken as per the, Envi
-401 dated 26-04-2016.

- of Sand, Stooe & Bajri
n Projectiype “""f.“:“fn‘:ﬂ:c?"l-‘?._ S 350 falling 1o Mohal & Mauza Lodhvsa,
}  Peojret Location : "I(‘:::ﬂ-N“W~ Diurici-K angra, HP.
: 0 TPA.
¢ Projecy Capecity . 1,E0,00 : et
. 4-11-18 ba (Privme 1anc). ; 1 Plan appruved by
e pias * icily as per Working-cum-Environoes ’;‘;’“’m’ S Fradeih
‘ ‘, Geolopeal Wing 0L K0 1 e et R, 1.0 lakhs (undes EMP)
(8 : CC:;’;::I‘ Cost: ?L: 1.0 lakhs; Recuaving 005t Rs. iﬁ%&@“; (S::l?(;
g Imstirotional . The following will bc.mponslbh for maintenance
Afechanims for Eav. Waste Mansgemont siics: .
Protection ) Construction phase: Developer! Project Propoocnl.
ii) Operstional Phase: Developer/ Project

% Validity period of EC  : 7 Years from Jute of issue.
Figure 17: Copy of relevant part of Environment Clearance.

Considerations
Earlier the Lease was granted for five years expiring on 25-04-2021. Production details

of mining during this lease period are as given below

5+ No  Period Production 3 per G-Form
: (In MAT}

1 " April-2016 ta 31-March-2017 3200

1 | April-2017 ta 31-March-2018 . 6300
'3 | April-2018 to 31-March-2019 6300
8 April-2019 to 31-March-2020 4900
s April-2020 to 33-March-2021 6040

e No blasting is required. = e

e Only manual extraction of stone, Bajri and sand w';ll;bé@m "

e Trenches and pits for the mining purposes shal};ﬁéjlﬁ‘/de"m"sﬁfgﬁf;‘*, y so that
these are not deeper than one metre / abjve watertablexng kllow the
general / normal channel direction of the Rivejy . {5 e

o With the replenishment of the pits and trench &u\m&&ﬁé:ﬂg"é‘
controlled mining can continue year after ye ‘fx‘ng ergs 'géq@h\d

rocks formations in the catchments have in‘g{ﬁa’ \)s\tib%
minerals. : ; RO

.3

)
X
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4 * Mining activity will be undertaken only during the dry seasons and dry parts of
the river.
2 ;
4.1 Development and Production Programme for 5 years
> The proposed production for the first five year is as given in the figure 18
> and Table 8 show the production of Minerals in five years . ‘
- The proposed production is sufficient to for sustaining a stone crushing umt’
- The year wise mine working planned for the Quarry is presented in the map 3.
»
Year wise Production of River Borne Material in Five years
' 400000
N 360000
’ S
) 350000
300000 1
’ !
|
) 250000 |
5 | b
3 = 200000 | - e B L
2 ? ‘ gk
> 150000 s =
) 100000 ! S e A e ’,-;.
| €-72000~- 0 72000" =@ 72000‘ =8-72000—S 72000 :
! 50000 | 4
’ 0 ! T':" 5 @:J o iSR! ..... Fi =
) First Second Third Fourth Fifth Total
v Stone 30240—"’" 0 30240 30240 30240 151200
) ==t Gravel / Bajri 25206 jl2<5{200 X ., 25200 25200 25200 126000
) Sand, Silt & Clay -’/ 16560 *16}0 \ \-16560 16560 16560 82800
) © - Total 72000 l 72000 *_ 12000 72000 72000 360000
_.-_ ‘.:,;1 \0 i
Figure 18:Year wise Avallablhty of Sap\q, ﬁé‘g jri (in Metric tons)

Y N’
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Z%ue 19- Propased Production and Material Handling in the First Year of Mining.
b Development and Production at end of second Year.

During 2™ year of development and production programme:

»  Mining of 32000 cubic metres materials is proposed from mining lease

‘ area of 41118 sq meter area.

» 30240 metric tons of stone and 25200 metric tons of bajri will be
produced which will be used for making grit in the dedicated stone
crusher

» 16560 metric tons of sand with silt /clay as associated minerals and
too admixed with sand to be separated will be lifted and sold with
sand.

»  The entire mining lease area falls in the riverbed, therefore no safe
area for plantation is available to lessee for plantation.

»  The check dam to be raised during the year to fortify the banks is
proposed at vulnerable location as shown in the working map 3 at C
2.

However, no soil dump is suggested as no soil will be disturbed during
excavation of stone, bajri and sand from River/Khad bed.

\t’

Projected Total Materlal,l:landlmg and Production
safMineral, in Metﬁf t6i1§td£mng Second vear.

72000

70000 'z':" /
60000
50000
40000

30240 -
30000 ¢ I

20000 - -

10000

Stone GraveI/BaJn Sand Silt & Clay
Metric tons " 30240 " 25200 _”_165750

0
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be sepa

SHOR i the river bed, therefore no safe

1
| »  The entire mining lease area falls '
| area for plantation is available to lesseé for plantation.
»  The check dam to be raised during the year to fortify the banks is
proposed at vulnerable Jocation as shown in the working map 3 at C
3
» However, no soil dump is suggested as no soil will be disturbed during

excavation of stone, bajri and sand from River/Khad bed.

Projected Total Material Handling aﬁd Production of Mineral, in

Metric tons : : :
Metric tons during third year.

80000 -

70000

60000

50000

40000

30240

30000

20000

10000

0 SEE —
c Stone Gra_vel/Bajri

Metric tons 30240 T 25200

Figure 21:- Proposed Production and Material Handling in the Third Year of Mining.
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4.2 d Development and Production at end of fourth Year.
During 4™ year of development and production programme:

70000

DR SS—

60000

»  Mining of 32000 cubic metres materials is proposed from mining lease

area of 41118 sq meter area.

» 30240 metric tons of stone and 25200 metric tons of bajri will be
produced which will be used for making grit in the dedicated stone
crusher

» 16560 metric tons of sand with silt /clay as associated minerals and
too admixed with sand to be separated will be lifted and sold with
sand.

»  The entire mining lease area falls in the riverbed, therefore no safe
area for plantation is available to lessee for plantation.

»  The check dam to be raised during the year to fortify the banks is
proposed at vulnerable location as shown in the working map 3 at C
4.
»> However, no soil dump is suggested as no soil will be disturbed during
' excavation of stone, bajri and sand from River/Khad bed.
-’;/”:::, e \\
. RN T .
Projected Total/Material Handling and Production of
: off L3 0L ET T N QL
Mineral, u(< -M(etr,_l “tons:during Fourth year.
Y £ ears
{ s ' Metric tons
B 72000
Metric tons. -
Metric tons
Metric tons
16560

Stone Gravel / Bajri Sand, Silt & Clay Total

Figure 22:- Proposed Production and Material “HandAli—ri’—g in the Fourth ~ Year of Mining.
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= duction at end of fifth Year. D '
¢ 2 |
nd Produ tion programme:
elopment a d produc
e Egh ear of development andp J
During 5™ Y : ires materials is proposed from mining,
Mining of 39000 cubic M€ r SN
g of 41118 sqmeterared: 0060 metric tons of baii wit v,
area40 metric tons Of stone and g grit in the dedicated sto *
e duced which will be used for ma :
pro . _
. Is and
crusher ith silt /clay as associated minera
. . tons of sand wit . - old with
> 1656% m,ig'; \tNith sand to be separated will be lifted and s i
too aami
: : i re no safe
> ?TT:;denure mining lease area falls in the riverbed, therefo

area for plantation is available to lessee for plantation.

5 The check dam to be raised during the year to fortify the banks ésat u
proposed at vulnerable location as shown in the working map
By
» However, no soil dump is suggested as no soil will be disturbed during
excavation of stone, bajri and sand from River/Khad bed.
Projected Total Material Handling and Production
of Mineral, in Metric tons during Fifth year.
80000 Metric tons
72000
70000 ——
60000 —
- RS I, —
; '-Cr:\“‘y.:’:‘»me;\“l‘—i
40000 Metric tons 2A7 NS g F*—‘ e
30240 Metric tons ‘\:\:Z* ~~~~
30000 25200 TEN
. =
S SEE
~ IEZ
10000 BT s &
0 .G . LN e 8 B
Stons Gravel / Bajri Sand, Silt & Cray ixsswe e Total
Metric tons 30240 25200 16560 | 72000

Figure 23: Proposed Production and Material Hand—lii{g in the Fifth Year E)—f‘l\/lminé~ G
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4.3 End Use of Mineral

The extrac
ted mineral stone sand and Bajri (Figure25) will be consumed in dedicated stone

cr
adl:;llfédfu?::tlomng in the name and style of M/s Shivam Stone Crusher. The sand along with
siltand clay (Figure 26) will be sold at pit mouth to the consumers.

Production for crusher.

300000 - 277200
1 ®
250000
2 O
; 200000
= 150000 % -
- 100000 % fa-
I 55440
50000 I . E
: Fifth Totai
== Stone 30240 30240 30240 30240 30240 451200
= Gravel / Bajri 25200 -.25200 25200 25200 25200 126000
e Total 55446“”§sq§ha 55440 55440 55440 277200

Figure 24- Proposed Ploductmn of Stoive, £

20000 o
Yea‘r w:se Avadabnhty fc5 nd (m Metrlc tons) for open Sale.
80000 Bl anmlEal ) o

1y

70000

e S

60000 -

bt

50000

+

IR

Metric

40000 WSS s ...A..ﬁ... S LT Lo /1 L e SRS D S Y

30000

20000;

g

100007~ - | - R i o Foices Rty B -+ ||

0 “" i Ade P T e - > x
T ! i t | Total Five
Year First Second Third | Fourth ! Fifth Years

O Sand,Silt&Clay ~ 16560 16560 | 16560 16560 | 16560 82800

Figure 25:- Proposed production of sand and mseparable silt for free sale.

33



1609

zze 74 2
' ' <®s 24
MINING PLAN 2 o
. (7 W
3 Alace Barl Khad & P.O Lodhwan Tehsil ) k_:_. TR
Shri Mohinder pal, Village Ba 4 i Nurpy,, Vi, 3 %

»

i ‘ransport
4.4 Detail of road Tra ' . .
. 23 total extrilcti()l\ of mmerals stone and ba.Jll for Stone (.:lUSher . ' ) |
The xpammum tric tons per day. Thus about 30 tipper truck trips would be\;\“*—\
memcﬂt o Tef‘g;l f:-l(:i\lc;\la\-|~{r {o cruqixer. Similarly, 16560 metrictons of sand w'lth;a;‘“\k |
move the materk yt ; : e ) B
silt or 61 metric tons per day of sand will be dispatched .to market for free sa?:_‘*%\\\‘;_
transportation of sand will involve g truck trips per day. Thus,. |n‘all the excavated stone, Sa:'\}\
and bajri will require 38 ipper / truck trips per day. The roads in the area would be able to bey,
this traffic. The evacuation route is shown in figure 27
Evacuation route from

[ T

!

e HRRE
i X

‘ ¥
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PART II
1 ENVIRONMENTAL MANAGEMENT
1. BASE LINE DATA
The base line information of the existing environment was collected from various
sources to have in depth understanding of the existing environment and to assess the likely
impact of mining activity in the Area,
1.1 Detail of Population Distribution

The total population of the surrounding villages, as per the 2011 Census is given
below in the figure -28

The break of population according to gainful employmentis given in figure 29.

The population breakup of Tehsil is given in figure 30.

,Kr.r./rffmr.rnr

person 1400 Population of villages near Mining Lease area, Censu 2011
1200 -
g
1000
i
:
(_;
il
600 1
BB
"
e
400 BB o ‘_%—
| B
200 p ER ARG ,
| Bk 1 B ‘
& peme N rt
E; o BRI B . ‘
kb $il0 1Y B IR 3 i 5 I A
Y fotal iotal popul.uum\ i popuhtlon I l’opuhlmn l'c-plu;\lnon Population  Population
houschold ~ population Male | Female SCmale  SC Female ST
& Lalhanpur (20) 19 73 482 191 _zu ) 104 HSRL 39
© Janera (4H) 92 463 25 231 232__ 318
Jatoli (16) ot 35 | 165 ‘Mo | -3
« Pail (1) 82 a8 240 w7
= (0 P.F Lodhwand (17) 51 269 T .
= jatali (13) 26 137 68 0 9
Rari Khad (19) S 161 R 0
. LodhwanKhes (1) “149. 72 E 37 2
Tapn 0N 25 Co1sy 0 | 573 350
DIE. Lodhwantli (8) ) 152 225 228 0
« Hegwal (12) o 1065 s 507 | 106

Figure 27:- Population of Villages in the Zone of Influence. (CENSUS 2011 'j




1611 "

‘MINING PLAN' .
Rari Khad &, P.O0 "“dh“faf‘ Tehsil Nurpss, Digyy,

76

1o Pal, Village
Shri Mohinder Pal, AN
. population of surrounding vxllagQS'NQ N (]
; jsation us 2011) Sy
s ategorisa e ; - (Cens . AN
Working (€5 Tahsil, District Kangra - ( -
L4
Person T
o =
I3 L
i |
"-m |
\ {
H . PP A 2~
m\ S
! i
00 | L i
| f
]
400 ? i AT e -
| %
; o
oo byl s )
£ { 1R
i, b
200 T R Y » '?" ) E ]
1 I
1 E : i ‘ | BE i : A
100 : 7.1 3 - S i
l HEIRHIN RN iE B i
; 4l dilivdad 1 EE i-i {
. i %.km.gxﬁézis HpERHE LS
Populat . - - : it | Total | Total | Total Margin Margin Margin 7
ton l,u:t(ale LM;alc "lli::at m:;:‘"m:?“fWorker!!Workcr{kam o -ll\\"f):'l\ al Non “.?:r;:‘ ‘Nno;\
Cilerate ' | s MM FM  Worker M wo;.““ workers M v 0;; =
© Lakhanpur (20) 763 386 377 I | 18 "1t 2 12 e 268 ass
w Janera (444) 343 177 ) 196 ‘t 7. 36 36 0 337 112 235
Jatoli (16) 79 105 74 _ 1 7 3 3 e
“rail (18) w5 R 5 0 70 1 2% 100 183
g DF Lodhwan-l (17) 218 124 94 6 66
2
s Jatoli (15) 67 33 34 2 = o
Rati Khad (19) M ® 6 2 5% '_“
LodhwanKhas (14) 484 267 217 | 121 : :,0‘
Tipri (13) 777 433 34 412 183 | 29 | 367 330 | 26 3 ;f
DPElodwandi §) 309 160 149 144 657‘ 79 18 . 91wk - 103
= Hegwal (12) 770 406 365 a4 132 Lg*:"i'n‘ﬁ i 7(‘6’ ;5:
.f
— 5 A}
Figure 28: Break up of literacy and employment of Popul ding
the quarry site (Census 2011).
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| Population of Nurpur Tahsil, District Kangra - (Census
L 2011).
g
- :
X |
L i
k -2
2 |-
w \2 ]
L & i
L i} N e B
HE L Gl
! 1S
- E { '{: i 1}:
7,11 1T R T e
i M R R
. 5 1 SR
— 1 5!
k | | Hi e
| HE B f | B
b Hel] o il B B O
Household Population Male Jemal SChe‘i:le SC_Male SC_Female sc?ggzle ST_Male ST_Female
Total 37267 176525 90074 (.‘ 86451‘ f\l&pdu 19126 17878 8721 4370 4351
Rural 35130 166718 84969 /81749 35@14\ 18310 17104 8469 4242 4227
/Urban 2137 9807 ‘/5105 11702. -5 15 -u ' 816 774 252 128 124

Figure 29: Populatlo bu{aklrp J& N gp]jr, District Kangra(Census 2011).

“ 5\ ACPROVED /S /i
1.2 Socio Economy of the Vlllage/Pop lation
No adverse impact on the. sotio-egonothiggondition of the avea is envisaged.
The induction of mining sectordevelspment in and around predominantly agricultural
area is bound to create its impact on the socio-economiclife of the local inhabitants. The impact
is generally positive. As can be seen in figure 30 there is high percentage of unemployed (58.3%)

and underemployed (11.38%) people in the area despite moderately high level, (70.45%
literates, figure 31) of literacy.
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population of workers, Marginal Workers & Nop,.,,_

. o Oy
(unemployed) in the surrounding villages of Mining |e,
u

Sddd

Non workers
Marginal Worker 58307
11.38%

Total Workers
30.32%

Figure 30: showing Employement percentage of area

Pie Chart Showing Literate & llliterate Population of the
surrounding Areas

Population Literate ™
Population liliterate . ' b 70.45%
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1.3 Land use Pattern and Details with map of 5 kms Radius
Primarily the land of the district can be classified in following 9 categories as shown in

figure 33. Figure 34 depicts the land cover map of Buffer Zone.

Land Under Miscellaneous tree crops etc

Culturable Waste Land

Forest Land

Area under non-agricultural Uses

Barren & Un-cultivable Land

Pemanent Pastures and Other Grazing Land.

Fallows Land other than Current Fallows.

Current Fallows.

o ~NOOAhON =

O

Net Area Sown

District Kangra
Land Use Pattern

A

- Water Bodies

: X
R ——

Arable Land Unirrigated

Arable Land Irrigated

~ 5| Urban Settlement
Figure 31General Land Use Pattern, District Kangra.

39




1615 ° | '

M o dey LE
‘MINING PLAN' ol Bausxn ™oy
y i l\hml & P O Lodhwan T } : puen
Shri Mohinder Pal, Village Bard e el ™ Ve aundyy
_ . B

Land use distrution of District Kangra (In HECtarQ,\
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thet Fallows 1097
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e Waste R 28204

i. 100000 70000(1 200000 463000
Figure 32: Land Utlllzanon in District Kangra.

EO0000 500000 700000

Land Utilizatien in District Kangra.
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Land Use Pattern of Tahsil Nurpur, District

Kangra.
"
it
3
o
LY
B B o
B
v
s J‘ = IS
Area not
Culturable .
Total Area Forest Land | 1;0‘::; d Unirrigated Gt available for
Land Use i cultivation
ElHectares 53353 20048 1795 47277, 77556609 7624
'4"‘" Wz SN Ie .\_\\:

Figure 36: Total Land Use under Each Category in Sqéﬁ.Kilcé:inetr"ésL':?.:- _“:-_.
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1.4Agriculture: -
o . N % .//Q. / . .

The economy of Kangra district is predonu\a_@ly»agrgnah apd majority of

d activities:allied Etg‘)}é%r earning their

population is dependent on agriculture an
livelihood. The moisture retention capacity of the area is poo & mainly to the fact the
bed rocks are argillaceous and the land the uneven. The crops usually face moisture stress
during the remaining period of the year due to inadequate and irregular rainfall. The
irrigation facilities are provided by lifting water from steams, shallow dug wells and
medium to deep tube wells in the valley area.

The source of water and irrigation in district Kangra can be classified into

following five classes.
1, LiftIrrigation Scheme

2. Kuhls
3, Well, used for domestic purposes

4. Well, used for irrigation

5. Tube wells
Major food crops are grouped into three categories:

1. Cereals

2. Pulses
3. Other food crops like Chilies, ginger, sugarcane an

Non- food crop area is of two kinds:

1. Oil seeds
2. Other non-food crops such as cotton, tobacco and fodder crop

d turmeric.
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3. The main crops grown in the area are Wheat, Maizq, G;‘w
Sugarcane, Potato, Vegetables, and Citrus ctc M

The area under each category of the crop is given below in figure 3 ’ ' ’ '
shows production of crops in district Kangra. The area under VCgelahles ‘\m\

production is given in the figure 36.

Agriculture: Area (in Hectares) under Major Crops,
District Kangra2017-18.

100000
90000
80000
70000
60000
50000

40000 !

30000

20000

10000

| i
0 b=z Lt I SRR &3 R = . R e

Wheat Maize Rice 5 Barley | Pulses Chillies éin—ger Oil sé;ds

THectares 86828 56610 | 36511 | 2566 | 4i7o 2 23 2383

Flgure 37 Chart Showmg Area Under Differant Crops, Dlstx ict Kangra o y
Agriculture: Production (in Metric tons) of Major
Crops, District Kangra, 2017-18.

| 200000

MV I

160000

120000

|
|

80000

40000 | : et BTy

A — g e

0 =¥ K

\\
Wheat = Maize | Rice | ‘Barley | Pulses ™
‘OMetric tons 190985 125815 50512 | 4958 ! 8038

Figure 38: Chart Showing Productlon of Each Crop, District Kangra
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Vegetables
Area, in Hectares under and Production, in Metric Tons of

200000 Vegetables in District Kangra in 2017-18. 181537
180000 :
160000
140000 Area and | Area and Production = |
120000 production of j of other Vegetables = ]
100000 Potatos ,

80000

60000 |

400 17920 I

20000 1400 = 3 ) 8283

] - i
Area Production - Area Production

Other vegetables

Potato

Potatos, DlStl‘lCt Kangra

1.5 Horticulture: -

The topography and the é\g{ié)b‘c Sqaﬁ)}uéns of the district are quite suitable to
produce the various fruits. The f@%%ﬁ‘!h%%e district can be grouped into three
categories namely high hill areas locate a2 higher elevation, mid hill areas and low lying
valley areas. Fruits of various kinds depending upon the terrain, climatic condition and soil

are grown in the district.
The main horticulture produce of the area can be classified into following five

categories.
Apple

Other temperate fruits
Subtropical fruits
Nuts and dry fruits

Citrus fruits .

The area-under each fru]t and its production is shown in table 7.
Table 8 Area under each fruit and their production in District Kangra in the year
- 2017-18.

A W
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Horticulture District May
\

2017-18. f J J»-r .I'_f,

£
Status Ol

it Ared Production
" (In Hectares) (In Metric Tons)
Anple 455 285
pp 5
Plum 383 ::9
Peach 200
Apricot 53 54
Pear 382 906
Cherry o o
Green o &
Almonds
Persimmon 8 5
Olive X .
Kiwi 5 -
Strawberry < 1
o 1045 1861
Almonds v iz et Sagtit .
Walnut : 154 "
Piccanut ; . ' o
Nuts & Dry ) 771 238
Fruits
Orange 5746
Malta -
K. Lime 8968
Galgal | 6
Others R IR
Citrus 10584
e 21359
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Litchi 3303 3292
Gauva 7 21
Papaya 107 407
Loquat 44 17
Aonala 1162 908
Grapes 13 6
pP-grnate 187 107
Jackfruit 374 198
Others 388 599
OSTF 27709 19153

1.6 Animal Husbandry

Economy of the district is predominantly agrarian but role of Animal Husbandry
is equally important as the farmers have to keep the cattle for the purpose of ploughing
and to obtain manure for maintaining fertility of the fields and to meet daily need of
milk of their family.

The total population of the livestock in District Kangra is given in the figure 37.
The population of the Buffaloes and Cattle in District Kangra is given in the figure 38.

Animal Husbandary: Population of Livestock, District
Kangra, 2017-18.

8]
=
i~

Figure 40: Livestock Population, District Kangra
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s 'l [
ey
350000 .
300000
250000
200000
150000
100900 = T
50000 - - s i
’ D < ‘______Lil. S - T
Bulls Cows Bullk | Cows  Totalca Catﬂe Male Female Total
Cross Breed _ . A_»Indigenous Buffaloes
Numbers 39896 182351 91316 5

45566 | 359129 12648 137071 149719

Figure 41: Chart Showing Populatlon of Cattle and Buffaloes Dlstrlct Kangra.

1.7 Fisheries

There is a vast network of perennial tivers, khads and streams in the district. Fol
prominent of fish family are found in the rivers and strea

OWing
ms of Kangra district:

Trout

Mahasir

Gid Seviyon L

Dise Gugli and B

Mirror Carps Bt

The major source of fishery is the Pong Dam, which
the mining site.

more

' 'E',;,“ C l‘;
No fish is observed in the river as it is only a seaso |R| erys
Yearly production and value of fish catch in the dISth}\f Jg ﬁ in
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Fisheries: Annual Production and value of
catch, District Kangra, 2017-18.

1600
1400
| !
| i
1200 ‘ j
i
1000 i
800 | S :
| S
600 : s — i
400 %) —— : .
}: e
{30
21, | 2 i
4 ! :
0 ’/)T:::::\ - AT i s, l\
Value offush produced (Rs In lakhs)
Fisheries ('}/ § 1345.54

. 1.8 Flora and Fauna
1.8.1 Flora

The Chil is considered the prevailing conifer up to about 1950 meters when it gives
place to the Deodar and the blue pines. In Kangra district the forest range between scrub,
sal and bamboo forest of the low hills to the fur and alpine forests of the higher elevation.
Lowest point of the southern boundary of the district is less than 300 meters above sea
level and highestrange ofis atan elevation of 5500 meters in the north. The forests grown
between these two extremes vary as the elevation itself.

In the area under considerétfon following are the most common trees
The most prominent varieties of trees found in the area are

Simbal (Bombgex Salambra (Odina wodier)
malabaricum), : Termnalia

Mango ( Magniferaindica) : Jamun (Engenia jambolana
Tun (Cedrela toana) : Larger tour

Several species of acacia and Bamboo

albizia
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following other shrubs are also found

1. Vitex

2. Munj

3. Ber

4. Ipomea

5. Dodonea &
6. Bamboo

Animals

Due to wide variations in the attitude a large variety of '
of the district. The leopards are found throughout the district. Barking dears and gural
are found at medium elevation. Most found is the porcupine, which is found in almostin

the entire district.

Table 9Common Mammals and Birds, District Kangra.

fauna is available in the forests
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Zoo.logical Nam'e English Name Common N
Felis bengalensis Leapard Cat Mirag
o
: Bagh
Felis Chane Jungle Cat Jangli
Muntucus muntisk Barking Dear = Kakkar
Vaulpes bengalensis Fox La =
omari,
Camis aureus Jackal Fohiki :
Macaca mulatta Ressus monkey E ulider
a
Preshytes entellus Languor Pander
Sus sacrofa Boar ~AHRRor
Hystrix indica Porcupine Suar
Lepus nigricoilis Hare it;:hal
nargosh
Moschus moschifarus Musk deer -Sherra, farr
Capra ibex Ibex Ibex e SR
Hemitragus jemlahi i o R
qgus j licus Himalayan Thay%»” shCUSI ey N Thar
Selenarctos thebatanus Black Bear 4/ &7 <IN —
Ursus arctos Brown Bear [f 57 £ N
Panthera unica Snow leopar = {' IS
S - 5 -':’ \ .-s':':r‘ £ e ;
A:ls scrc?fa Wild Boar  § B\ @ SONEP/ 4
is axis Spotted deer \\ 5 \ P*F >
N oo o
\.\;\"90_!'\ d
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Cervus unicoloy <
Hylopetes JSimbriatus ri"n L
Panthera pardus iy I —YNE squirysl
Felis chaus =opard Cheetah
Jungle cat
j Paradoxurus Indian Ci .
_}79’777011131‘0d:'tus 1an Civet Sakralu
i Hipposideros armiger The great Himalayan leafnosed Chamgad
— RBat ar
l Paguma larvata Himalayan Palm Civet
Table 10
| Birds
Zoological Name English Name Common Name
Milvus migrants Vulture Cheel, Gidh, Eell
Eudynamys
scolopacca Koel Koel
Columbia livia Pigeon ..~y Kabuttar
Coracias P e LT
bengalensis Blue jay:” e A Nilkantha
Colums livia Hawkr::"‘,f" R Baj
Francolius ' PP Bl
francolinus Black pa;m&gxpm Vs Kala Tittar
Francolius AR ) o
pondicerians Grey pdi tn‘dge~~— Y\\ / i Safed Tittar
Payo crisslatus Peacoc \\\__J Mor
Coturnix colurnix Common quail Bater
Alectoris graeca Chakor Chakor
Crovus splendens Crow Kanwa
Prottacula Karneri Parrot Totta
Lophophorus
impejanus Monal Monal / Karadi
Tertaogallus
himalayanensis £ Snow cock
Tragopan ‘ : Western horned
melanocephalus - Tragopan Phulgar/Jujurana
. Fulvourbreasted Pied
Picoides macei Woodpecker Kathfowra
Streptopelia S s
decaocto Ring dove Gughi
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Spotted dove
Shikra

Tawny eagle
Green Pigeon

— \ ‘
' Tits
parus rufonuchalis pre——1
Black
| Woodpecker
Picus canus Woodpecker
| Divcocopus javensis | Woodpeckel
Muscicapa |
subrubra llimalayan Fly Catcher :
Acidotheres tristis Common Myna Ghatari
Terpsiphone o
paradisi Paradise flycatcher Choti- Pinja
Grus spp. Cranes
Grus antigone Sarus Crane Saras
Passer domesticus House sparrow 'f
Carduelis spinoides Himalayan Green Finch Chiria |

In the Lease area and surrounding hills following are the cdmmon animals: -

Common animals

» Leopard (Bagher)

Hare
Jackal
Monkey

Sambar
Pig

Wild Bore (Jangli Soor)

Barking Deer (Kakkar)

Birds
Chakor
Crow

Red Jungle Fowl (Jangli
Murga) '
Black Partridge
Titar)

Grey Partridge (Safed
Titar)

Woodpecker.

(Kala
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1.9 Climate and Rainfall

The Climat "z > : : ;
e Climate of the Lease area can be classified into following Four categories

Winter Dec. — March
Summer/Pre-monsoon April- May
Monsoon June- September

Post Monsoon/ Autumn October- November

The topography of Kangra District is varied, with elevations ranging from 400 m altitude at
Milawan to 5500m at Bara Bhangal. The Jaisinghpur block of Kangra District lies in a semi-
humid, sub-tropical zone where annual precipitation averages approximately 1000mm with
a mean temperature of about 24 °C, Dehragopipur and Nurpur blocks lies in a humid, sub-
tropical zone where the annual rainfall is between 900-2350mm and mean temperature
ranging between 2° and 24 °C. Thural and Dharamsala lie in a wet, temperate zone where
the temperature ranges from 15 to 19 °C and annual rainfall is about 2500mm, making
Dharamsala the wettest place in Himachal R[gﬂesh;:fa\y_g. of the last fifty-five years). Other

parts of the Kangra district lie in hill are_asf\'i/:here"tﬁé/.n;aé%n, annual temperature varies from
AR Lt s /'.".1 . N
13 to 20 °C and annual rainfall is 1800~ 3000Mm._ % Y
March. uz)w@ Which the temperature ranges

The winter lasts from mid-October’ to/March, *during w
from O to 20 °C. The winds cause wintérirains=gummers| lastifrom April until June and are
e§’t7 a wet monsoon which ends

hot (temp 25 to 38 °C) and dry. They atg\geﬁérgpﬁg!bo

in autumn. N S ~
"(\?Q\.\_k*_/ L
Climate data for'nﬁéxfa’mshala
(avg. of the Tastjifty-five years)
Month _|Jan |Feb |Mar | Apr May Jun | jul |Aug |Sep | Oct Nov Pec Year
Average |13.5 |17.8 |21.6 [26.9 [29.1 305 |27.2 |26.1 [24.6 |23.7 | 198 |16.4 | 23.1
high °C
Average low | 5.1 |10.3 [14.7 [16.3 |20.1 229|214 |20.2 |175 |148 | 107 |74 15.1
Oc &
Average |114.5 [1007 988 | 486 1591 2027 |959.7 [909.2 [4048 | 663 | 167 |540 |3,0544
precipitatio il e
mm ‘,’-",'.'

TR e e e d OISy

e
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2 ENVIRONMENT MANAGEMNET PLAN | |

tivity such as minin

g is likely to have beneficial as well as adverse
vironment on followi

Ng parameters:
* Change in Topo
* Climate

*  Air Quality,

Noise leve} and Ground vibrations,
* Flora & Fauna

graphy and Land Use Pattern

* Soils
*  Water Resources and Quality,
* Drainage,

and

* Socio- economic conditions

2.1 Impact on Land use pattern and Topography and its Mitigation
* ltis part of a khad bed.

* The highest point of the quarry area is at 432metre above mean sea level.
* The lowest point is at 432 m above MSL

* The mined area in the block Wéf;ﬂd
monsoons floods, Andiy

* The mining shall be confmed fo,well wnthun%‘é%verbed corridor.

-be completely replenished during

* Mining shall be undertakerdoé depth_o tre or water level whichever is
less. o { .‘.:.-—

+ The quarry area is and shail np r):r;ye 5ed

* Thus, the topography or lanc{form of thek(ha/d‘%é pér se will not be changed.

The land use of the mmlng\quanvarea’i/sx defr ed in the Revenue record as
‘Riverbed, -~§\___,, '

* The land under active mining would always remain riverbed, during as well as
post mining.

v

2.2 Effect on Climate
The mining quarry area is small, only 41118 square meters.
* Mining will be confined to 32000 Square metres safe area.

* The mining depth will be up to one metre or up to water tevel whichever is
Iess thus water regime will not be disturbed.

The mining will be confined from within the riverbanks.

Some micro level impact near the freshly exposed surface may happen for
short duration as some humid material may be exposed.
The lmpact will need no mitigating measures.

55
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act on Air

?\1‘2 :)T;zling material is 10 bg ustﬁﬁhon |
The major contributors of air po o to MO
{ransportation, generaling dust, W

particulate matter (SPM). o
The mining activity will be limited to
bairi, sand with silt- clay per day.
34 tipper truck trips will be able to move th

alit
This activity would generate negligible disturbance to air qualty.

¢ ')
nopen cast mining are excavation \oag, m
mentary rise in the SUS‘Q

excavation of about 267 metric tons of stone

e required material from mine to market.

2.4 Impact on Noise Level and Mitigation Measures
The mining area represents calm surroundings.

The mining shall be manual causing hardly any noise
The noise would be generated by the movement 0O
in the transportation of the mined material.

About 34 trucks trips would be required for transporting mined material per working
day from mining area to destination.

The dedicated tipper truck would be properly and regularly undergoing maintenance
to create minimum noise. ) _

Special care would be taken to properly maintain the silencers of the vehicles.

No use of horn shall be allowed in or near the mining area.

A thick belt of broad leaf trees, bushes and shrubs would be planted near the banks
of Khad to screen the noise.

f trucks / tractor trolleys engaged

2.5 Effect on Flora & Fauna
The mining quarry area is riverbed.

There is hardly any flora or fadna on the "n'verbed to attract any protective or
mitigating measures.

2.6 Soil Cover »
The mining will be confine to Khad bed.

It has no soil cover as the area gets frequently flooded during monsoons.
Thus, there shall be no impact on any natural soil cover.

2.7 Impact on Hydrology g < B i
The mining area is part of riverbed. ' // \\«cusmso\

The mining depth will be up to one metre or up to waﬂe[ leveT/Blgh i3 ess, thus
water regime will not be disturbed. 3 ®

The mining will be confine to central part of nverb%dﬂa\way'frgm'
Thus, mining would be dredging the riverbedy, aid reﬁuc'\mg\ﬁtﬁ g\t burden

downstream. \\\\0/ ; _ by
Jima 56
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isturbed as mining wil be

itrict Kangra,

« The ground water (undercurrent of the river) will not be d
undertaken above Water table.

2.8 Waste disposal Management
d silt/clay is the only waste likely to

be produced. However, separating it from sand is not an economical proposition.
Moreover, for improving the grade of sand it must be washed. T he washing of sand
within riverbed will increase the {urbidity of the river water harming the aquatic fauna
downstream. As the silt and clay are in very little part of the sand, the sand will be

marketed along with admixed silt and clay.

2.9 Socio- Economic Impact
ea is envisaged.

-economic condition of the ar

evelopmentin and around predominantly agricultural
jife of the local inhabitants.

30 there is high percentage
people in the area despite

e its impact on the socio-economic
tive. As can be seen in figure
of unemployed (58.3%) and underemployed (11.38%)
moderately high level, (70.45% literates, figure 31) of literacy.
The mining activity though with small direct employment potential but would create

in mining, transportation and

jobs for at least 35 persg,_,na.dirggtly and indirectly,

crushing unit. i \ndUes X
The mining project and -itﬁ_s'-do‘mstré%rgactivity of transportation will provide work to
i ing per day to a tune of

as many as 35 persons’ Considér
ggé jerson ‘per day), the area will get a

area is bound to creat
The impact is generally posi

Rs. 14000 per day, (@Rsi4

supplementation in ifs tinancial-andisogid yyellbeing.
4 L APPROVED
2.10 Transport of Mirfera &3
31 pthankot National Highway No. 154 via MDR

The site is approachahle-froms Ma
47 taking off at Kandwal “Five=kilometres from Kandwal on MDR 47 at village Bari

Khad a katcha road leads to quarry site in Chakki Khad at distance of one km. as
shown in figure 3.
The maximum total extraction of minerals stone and bajri for Stone Crusher would be
55440 metdc tons or 267 metric tons per day. Thus about 30 tipper truck trips would
be requnrgd to} move the material from quarry to crusher. Similarly, 16560 metric tons
of sand with-inseparable silt or 61 metric tons per day of sand w'ill be dispatched t
mﬁ; ;o; free s::le(i This transportation of sand will involve 8 truck trips per F<;ay ThusQ
gcava ed stone, sand and bajri will require 38 i i : ’
The roads in the area would be able to bear this tr?afﬁc. T:et lz\?ae;{att:zﬁkr;?ft)es izzzgjvyﬁ

infigure 27. - S
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1.0 Reclamation ¢ the river course cannot be reclaimed for any Othey

The quarry area being part 0
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inti MSL.
The lowest point is at 364 m above L. . Soncs
The mining shall be confined to well within tﬁe n.verbed corrlcritoken -
No mining near the banks up to 1/10%of its width is to be underta !

i.e., 44 to 55 metres, from banks. ' .
The mining depth will be up to one metre or up to water level whichever is less, thus

water regime will not be disturbed. : ' _
The entire quarried material will be replenished and reclaimed by the river during

monsoon floods.
¢ The quarry area is and shall remain riverbed.
* Thus, the topography or land use of the Khad bed per se will not be changed.
* As such no reclamation work of mined area is required to be undertaken
1.1 Mine Waste Disposal:
As explained earlier silt and clay are the type of the waste generated during riverbed
mining. As the meagre amount of silt and clay is inseparably mixed with sand, it will
be exploited along with sand being associated mineral. i
As such there will be no waste required to be disposed separately.
1.2 Topsoil utilization,
As the mining area is part of riverbed, having no topsoil cover therefore, no top soil is
required to be removed, disturbed or disposed of.
1.3. Check Dams.

The five-check dam’s area are proposed at different five vulnerable locations as
shown in the year wise working maps. (Map 3)

Year Number  of | Léngth
check dams meres)
| First

| Second
[Third

| Fourth
[Fifth

| Total

1.5 Plantation

Ol = | )as

The proposed plantation shall be undertaken outside the mining lease area.
58
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el

As far as the order of Apex court in writ pefition(s)No(s) 114/2014 titled as Common
Causc? Vs Union of India & others is concerned, it submitted that the mining area falls within
the.Rlverl Khad corridor and is part of riverbed which suffer frequent foods during monsoon
period and where no vegetation can survive, nor there is any other area which has been
disturbed due to mining activity. In view of this, there is no potential for re-grassing or carrying

out of any plantation in the mined riverbed after ceasing of mining operations/lease. AS the
-grassed

YPRER

riverbed was, is and shall remain a riverbed devoid of vegetation, it cannot be re
after ceasing of mining operation. However, the proposed plantation shall be undertaken
l‘ outside the riverbed and the mining lease area wherever conveniently available.
-
S o
I Year Area to be | Number Cost of
covered (In | of trees to Plantation
l Sq. Metres) be In Rs.
— | planted
L First 50 | 10 1000
L Second 50| 10 1000 |
= Third 501 10 1000
l\ Fourth 50|10 1000
At Fifth 50 | 10 1000
Total.. =~ 250 |50 5000

2 Strategy for Protection F Pbint of Public Utility Etc.
There is N6 point of utilitywithirz190 metres of mining lease.
3  ManpowerDevelopmernt |

* % \n @ccordarige Eh).iRule 55 of ‘Himachal Pradesh Minor Minerals
(Conce's\s;ibﬁ)? and'Min @;-'(Preventi.on of lllegal Mining, Transportation, and
Storage) Rules 2015(.50 ¢ part time Geologist / Mining Engineer will be
engaged to iﬁgpteﬁ}gaﬁt/ﬁ% provisions of Mining Plan and to take all necessary
steps to plan:agg_L_facﬂftate the conduct of mining operations, so as to ensure
conservation of minerals, systematic development of the mineral deposits and

protection of environment in and around the mining area in accordance with

these rules.
o+ Munshi 1
Drivers . 3
Excavator Operator 1

. . Unskilled workers ' 30
Thus, total generation of Employment will be to a tune of 35 both skilled and
unskilled- workers,

4 Use of Mineral

The extracted mineral stone, and Bajri will be consumed in dedica
sand marketed for open sale. ; ted stonejersherian

59
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i anagement & Ris
on - Disaster : kA
informati to some risk hazards ét‘?'\\ -

t X
g  Other Importan - arbed is prone fo. .
art of River )
i qua;g:ri:a:ze;?g associated with the process. The possible scenario SR\
not be any Ma '
' iect are as below: . :
for this proj . |nundaiion | F‘OOd‘ng ‘
« Drowning ) : d dumpin
(oading, transporting an piig

« Accident during mineral
o Accident due to vehicular movement

« Earthquakes

oding/ inundation are catagtrpphic or
onally possible. As per mining plan
eason. The likelihood of occurrence

inundation/Flooding: The consequences of flo‘
fatal. The likelihood of occurrence of flooding is occasl
the mining work will not be carried out during monsoon s
of drowning is rare due to dry season mining.

Accident during mineral loading, transporting and dumping: The consequences

of this scenario are minor which may be taken care with first aid care. .
Accident due to vehicular movement: The consequences of this scenario are

moderate and may result in hospitalization and day loss. The likelihood of occurrence is
occasionally possible.

o Earthquakes: The area fall in seismic zone IV. The mining operations are open cast
pit mining. The mining pits will be only of one metre depth. There won't be any structure in
the area likely to cause risk to worker. The workers rest sheds, store building and toilets will
be constructed of lightweight wood and tin sheets.

5.a Recommendation for Risk Reduction
Measures to prevent Inundation/Flooding/drowning

. Seing on riverbed there should not be any mining operation during monsoon or fainy
ay
. Formation of deep pits should not be allowed.

e Whenever there is any alert of flooding the workers will be moved to safer area along
the banks.

Measures to Prevent Accidents during Loading

® The truck should be brought to a lower level so that the toading operation suits to the
ergonomic condition of the workers. S iy
o The loading should be done from one side of the truck__arﬂ{j:,_;:;;?;;*‘;\
o The workers should be provided with gloves and saf}e_;'iy‘_snéesﬁu ing Qg} ing.
o Opening of the side covers would be done carefully and with waming prevent injury
to the loaders. F 377 s \ \
o Operations during daylight only. ] i { Eﬁ;jgﬁﬁ
W3\ ;ﬁ:{;g()\!@
oni

D .
Measures to Prevent Accidents during Transpofge\m.

I’ <
(¢ ~.

Vehicles will be periodically checked and maintained iﬁ‘agb:g"d?cormm
Overloading will not be permitted. s
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To avoid danger of accident roads and ramp near embankment should be properly
maintained.

e The truck would be covered and maintained to prevent any spillage.

The maximum pemissible speed limit should be ensured.
The truck drivers with proper driving license would only be employed.

Measures to Prevent Accidents during Earthquakes

Occasional drills to create awareness for safety measures during mining operations

and specially the measures to be adopted during earthquakes etc will be undertaken In
consultation
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Declaration

This is to declare that the Mining Plan of Minor Mineral
Lease of for Sand, Stone and Bajri, situated in Khasra No 5, 521,
523 & 530 Area 4.1118 Hectares Mohal / Mauza, Lodhwan, Tehsil
Nurpur, District Kangra, has been prepared with our consent and
approval and that we will abide by all commitments there under.
» The ‘Mining Plan and Progressive Mine Closure plan’ complies
all statutory rules, regulation, orders made by competent
authorities of State or Central Government or orders passed by
courts have been taken into consideration and wherever
specific permissions are required, shall be obtained.

» We undertake to implement all measures proposed in the
‘Mining Plan and Progressive Mine Closure Plan’ in time bound

manner.

» We have deposited a sum Of RSuccrecreemesssssnnnes
competent authority of the State Government in form of fixed
deposit Receipt as financial assurance of the same.

» In case of default on our part, the approval of Mining Plan may

i

be withdrawni and aferesaid sum assured may be forfeited.

(—-/‘%;:.»NJ {

with the

v/ NCY L -

Mohinder Pal

\\\;../ Prop. M/s Shivam Stone Crusher,
Village Bari Khad & P.O Lodhwan,

Tehsil Nurpur, District Kangra,

Himachal Pradesh.
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= eddad g =~ the provisio
ns
Minerals (Concession) and Minera?sf ;h

Transportation and Storage)

e Himachal Pradesh Minor
Prevention of llegal Mining,
_ Rules 2015, Metalliferous Mines
her guidelines issued in this regard, from time

Tc?;\ VS;:Z;_,G:?;S [\8; 530 meaguﬁpg 4.1118 Hectares, Mauza/Mohal
B Tt Sl .urpur of District Kangra, of Shri Mohinder Pal,
ropnetor M/s Shivam Stone Crusher, Village Bari Khad & Post

Office Lodhwan, Tehsil Nurpur & District Kangra, Himachal Pradesh.
e While preparing the ‘Mining Pan’ including progressive mine
closure plan all statutory Rules, Regulations, Orders made
by competent authorities of State or Central Government or

orders passed by Courts have been taken in consideration.
e The information provided and data furnished in this ‘Mining

Plan’ is correct to the best of my knowledge.

Date

Place: Shimla e / _
7 e Subhash Sharma
"/,' ,?' // {:775& _@ No. HP/RQP/01/1/2004,
i3 { égmé*m Flat No. 207, Basant Vihar
‘..'._.' (3‘) \ ',,.P;';f{o Kasumpti, Shimla: -
V0N
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State Level Environment Impact Assessment Authority
Himachal Pradesh '

Ministry of Enviroament, F‘'est & Cllmate Change, Government of India,
at Department of Environment Science & Technology,
Paryavaran Bhewan, Near US Club, Shimla-1
Ph: 01°7-2656359, 2659608 Fax: 2659609
F. No. HPSEIAA/2013/236- M/s Shivam Stone Crusher Dated: 2016

To
Sh. Mohinder Pal,
M/s Shivam Stone Crusher,
Village-Bari Khad, P.O. Lodhwan,
Nurpur, Kangra, Himachal Pradesh-176201
Phone NO. 99881-33547.

Subject: Project proposal for Extracuon/collection of Sznd, Stone &’Bajri by M/s Shivam

Stone Crusher — Environmental Clearance-reg.

Sir,

This has a reference to your appiication dated 29/4/2013 seeking prior environmental
clearance for the above project under Environment Impact Assessment Notification, 2006. The proposal has
been appraised as per prescribed procedure in the light of provisions under the Environment Impact
Asssssment Notification, dated 14® September 2006 on the basis of documents viz; Form-I, Pre-feasibility
Report, EIA/EMP etc. by the State Expert Appraisal Committee constituted by the competent authority in
its 442 Meeting held on 1% to 5 April, 2016, The said project involves following salient features:

a. Project iype : Eatraction/colles 2n of Sand, Stone & Bajri.
b. Project Locution : Khasra number 5, 521, 523, 530 filing in Mchal & Mauza Lodhwan
. Tehsil-Nurpur, District-Kangra, HP. ! 2
c. ProjectyCapacity. : 1,80,000 TPA. -
d. Mining Area : 4-11-18 ha (Private land).
e. Working Plan : Strictly as per Working-cum-Environment Management Plan approved by
Geological Wing, of Industries Department, Himachal Pradesh.
f. EMP.costs : Capital Cost: Rs. 8.0 lakhs; Recurring cost: Rs. 1.0 lakhs (under EMP)
Capital Cost: Rs, 1.50 lakhs; Recurring cost: Rs. 2.50 lakhs (under CSR)
g Iunstitutional - : The following will be responsible for maintenance of APCDs and Solid
Mechanisms for Env. Waste Manageent sites: EC
Protection i) Construction phasz: Developer/ Project Proponent.

i) Operational ¥hase: Developer/ Project Proponent.
h. Validity period of EC : 7 Years from Jute of issue. :

The SEIAA examined the proposal in its 25 Meeting held on 8% April, 2016 and considered the
recommendations made by SEAC in its 44* Meeting held on 1" to 5™ April, 2016. Afer considering the
recommendations of the State Level Expert Appraisal Committee, the State level Environmental Impact
Assessment Authority accords Environmental Clearance to the. project as per provisions of the ElA
Notification No. S.0. 1533 dated 14" September, 2006 of Ministry. of Environment & Forests, Gol subject
to strict compliance of terms and conditions as mentioned below. The Authority mrves the right to revise,
revoke or impose additional condition at any stage. o

Part-A- Specific Conditions:

i.  Stonme and Bajri, if any extructed, is fiut ailowed to be sold to crushers not having consent to
establish and operate and also not complying with the condition stipulated by State Pollution
Control Board. -

The project proponent shall obtain Consent to Establish and Consent to Operate i
Pradesh Pollution Control Board and effectively implement all the oonditci}g:s siép?x?;‘tlc:ih ;123:1“!‘&1
Environment clearance is subject to final order of the Hon’ble Supreme Court of India in the :r;ancr

of Goa Foundation Vs. Union of India in Writ Petition (Civil) No. 46
applicable to this project. (Cvib Vi 2004, wstimy ‘oo

M/s Shivam Stone Crusher 1/4
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Annual replenishment report certified by an authorized agency shall be submitted. In casc the
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replenishment is low, the mining activity/ production levels shall accordingly be decreas./

stopped.

Effective safeguard measures shall be taken to conlrol particulate matter level so as to ensure that
these are within permissible limit.

Regular monitoring of ambient air quality shall be carried out and records maintained. The results
of monitoring shall be submitted to MoEF&CC and its Regional Office and CPCB, SPCB
regularly.

Effective safcguard measures, such as rogular water sprinkling shall be carried out in critical arsas
prone to air pollution and having high levels of particulate matter such us loading and unloading
point and all transfer points. Extensive water sprinkling shall be carried out on haul roads. It should
be ensured that the Ambient Air Quality parameters conform to the norms prescribed by the Central
Pollution Control Board in this regard.

The project proponent shall undertake sdequate safeguard measures during extraction of material
and ensure that due to this activity the hvdm-geological regime of surrounding arca shall not be
affected. Regular monitoring of ground water level and quality shall be carried out around the mine
lease area by establishing a network of existing wells and mstallmg new piezometers during the
mining operation. The periodic monitoring [(at lcast four times in a year - pre-monsoon (April-
May), monsoon (August). post-monsoort (November) and winter (January); once in each season)]
shall be carried out in consultation with the State Ground Water Board/Central Ground Water
Authority and the data thus collected moy be sent regularly to the MoEF&CC and its Regional
Office Dehradun, the Central Ground Water Authority and the Regxonal Director, Central Ground
Water Board. If at any stage, it is observed that the groundwater table is getting depleted due to the
mining activity, necessary corrective meisures shall be carried out.

The project proponent shall obtain necessary prior permission from the competent authority for

draw] of requisite quantity of water for the project.

\ppropriais mitigative meesures shall be taken to prevent pollution of the river in consultation with
the Smate Pollution Conaol Board. Ii shal: U caswezd d:at there is nn leekag= of oil and jrease in the
river from the vehicles used for transporiation.

Vehicular emission shall be kept under control and regularly monitored. The minera! transportadon
shail be carried out through the covered trucks only and the vehicles carrving the mineral shall not

beloverloaded.
No drilling and blasting operation shall be carried out.
Mineral handling area shall be provided with the adequate number of high ‘efficiency dust

extraction system. Loading and unloading areas including all the transfer points should also have
efficient dust control arrangements. These should be properly maintained and operated.

“Periodical medical ¢xamination of the workers engaged in the project shall be carried out and
records maintained. For the purpose, schedule of health examination of the workers should be
drawn and followed accordingly.

Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking
water, medical health care, creche etc. The housing may be in the form of temporary structures to
be removed after the completion of the project.

The prOJect authonty shall implement suitable conservation ‘measures to augment ground water
resources in the area in consultation with the Regional Director, Central Ground Water Board.

The project proponent shall undertake all the commitments made during the public hearing and
effectively address the concerns raised by the Jocals in the public hearing-as well as during
consideration of the project, while implementing the project. .

Part—B- General Conditions:

ii.

il

No change in mining technology and scopc of workmg should be made without prior approval of
the MoEF&CC. .

No change in the calendar plan including excavation, quantum of mineral Sand, Gravel, Boulders

(minor mmeral) and waste should be made.
Four ambient air quality-monitoring stations should be established in the core zone as well as,in the

bufter zone for RSPM {(Particulate matter with size less than 10 micron i.e., PM;) and NOx
monitoring. Location of the stations should be decided based on the meteorological data,

M/s Shivam Stone Crusher 2/4
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topo.gra?lnicnl features and environmentally and ecologically sensitive targets and frequency of
monitoring should be undertaken in consultation with the State Pollution Control Board.

Data on ambient air quality should be regularly submitted to the MoEF&CC including its Regional
ofﬁcg located at Dehradun and the State Pollution Control Board/ Central Pollution Control Board
once in six months. Provisions contained in notification no. B-29016/20/90/PCI-1 dated 18.11.2009
should be allowed for monitoring.

Fugitive dust emission from all the sources should be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading and at transfer points should be provided and
properly maintained.

Personnel working in dusty areas should wear protective respiratory devices and they should also
be provided with adequate training and information on safety and health aspects.

Occupational health surveillance program of the workers should be undertaken periodically to
observe any contractions due to exposure to dust and take corrective measures, if needed.

A separate environmental management cell vith qualified personnel should be set-up under the
control of a Senior Executive, who will report directly to the Head of the Organization.

The funds carmarked for environmental protection measures should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reported to the
MOoEF&CC and its Regional Office located at Dehradun.

The project authorities should inform to the Regional Office located at Dehradun regarding date of
financial closure and final approval of the project by the concerned authorities and the date of start
of land development work.

The Regional Office of this Ministry located at Dehradun shall monitor compliance of the
stipulated conditions. The project authorities should extend full cooperation to the officer (s) of the
Regional Office by furnishing the requisite data / information / monitoring reports.

The project proponent shall submit six monthly reports on the status of compliance of the stipulated
environmental clearance conditions including results of monitored data (both in hard copies as well
as by e-mail) to the MoEF&CC, its Regional Office Dehradun, the respeciive Zonai Office of
Central Pollution Contrel Board the Siat:. Poliution Conirol Board. The proponent shall =pload the
siates of compliance of the environments! ¢learance conditions, including results of monitored data
on jcheir website and shall update the same periodically. It shall simuitaneously be sent to the
Regional Office of the Ministry of Environment and Forests, Dehradun, the respective Zonai Urfice
of Central Pollution Control Board and tke State Pollution Control Board.

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila Parisad /
Municipal Corporation, Urban Local Body and the Locai NGO, if any, from whom suggestions/
representations, if any, were received wkile processing the proposal. The clearance letter shall also
be put on the website of the Company by the proponent.

The State Pollution Contro! Board should display a copy of the clearance letter at the Regional
office, District Industry Centre and the Collector's office/ Tehsildar's Office for 30 days.

The environmental statcment for cach firancial ycar cnding 31% March in Form-V as is mandatcd to
be submitted by the project proponent to the concerned State Pollution Control Board as prescribed
under the Environment (Protection) Rulcs, 1986, as amended subsequently, shall also be put on the
website of the company along with the status of compliance of environmental clearance conditions
and shall also be sent to the Regional Office of the MOEF&CC, Dehradun by e-mail.

The project authorities should advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of the
clearance letter informing that the project has been accorded environmental clearance and a copy of
the clearance letter is available with the State Pollution Control Board and also at web site of the
MOEF&CC at http://envfor.nic.in and u copy of the same should be forwarded to the Regional
Office of MoEF&CC at Dehradun,

Part-C- Special Conditions:

i

ii.

y

"Consent to Establish” shall be obtained from H.P. State Pollution Control Board under Water
(Prevention and Control of Pollution) Act 1974 and Air (Prevention and Control of Polluticn) Act
1981.

Disposal of muck including excavated material, if any during construction phase should not create
any adverse effects on the neighboring communities and be disposed of taking the nevessary
precautions for general safety and health aspects of public, only in approved sites with the approval
of competent authority. The topsoil excavated during working activities should be stored for use

M/s Shivam Stone Crasher 3/4
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plnniintton /lnndscapc.: development within e project site. Green belt of e adequate width and A
densxty'prefembly with local species aleng the periphery of the plot shall be raised so as to provie
Pmtef:tlon against particulates and noise.

@m.blcnt noise levels shounld conform (o residentinl standards both during day and night. Only
hmlted necessary construction shouid be done during night time. Fortnighily monitoring of ambient
air quality (SPM, 20, and NO,) and equivalent noise levels should be ensured during construction
phase should be closely monitored during ~onatnition phase so as to conform tc the stipulated
standards fixed by the competeat authonty.

iv.  Diesel generator sets during construciion phase should have acoustic enclosures and shoid
conform to Environment (Protection) Act, 1986 and Rules framed ther: under for air and noise
emission standards, Low Sulphur diese! typo should be used. The diesel s=quired for operating DG
sets shall be stored in underground tanks and if required, cleurance from Chief Controller of
Explosives shall be taken.

v.  Provisions shall be made for the housing of lubowr within the site with ail necessary infrastructure
and facilities such as fuel for cooking, mobile toilets, safe drinking water, first aid and medical
health care, creche 2tc.

vi.  Sprinkling of water ete. be used for air pollution coitirol during construction phase so as to avoid
disturbance to the surroundings.

vii, The SEIAA reserves the right to add additional safeguard measures subsequently, if found
necessary, and to take action including revoking of the environment clearance under the provisions
of the Environment (Protection) Act, 19€6, to ensure effective implementution of the suggested safe
guerds and measurcs in & ime bound and satisfactory manner.

viii.  All other statutory clearances shall be obtained, as applicable by the project proponents.

ix.  The Project Proponent may seek extensioa of validity period of Environmental Clearance (EC) after
the expiry of validity period of the EC as per provisions contained in EIA Notification, 2006 and
subsequent amendment-there under.

5.  The Faviranraentzl Clearance shall be subject to the condition that the Project Proponent shall
abtain-prior grast sid ireiownd of mint #3292 from the competent autharify.

xi.  The Project Proponent shell carry out sctiviies proposed under ©EX and ohali sebmit i
compliacce report within a period of one month from the date of issue of this letter.

iii.

¢ - ) Yours sincezely.

Membetr Sccretary
State Level Environment Impact Assessment Authurity
Himachal Pradesh
Endst. No. As Above. Jy 5/ Dated: 4/1,,2016.
Copy to following for further necessary action:
1. The Secretary (Environment), Miniswy of Environment, Forests” & Climate Change, Indira
Parvavaran Bhawan, Jor Bagh Road, New Delhi - 110003

2. The Chairrnan, Central Pollution Control Baard, Him Parivesh Bhawan, CBD-cum-office Complex,
East Arjun Nagar, New Delhi-110032.

3. e Chairman, Himachal Pradesh State Pollution Control Board, Shimla-171009.

\%‘hhe Director (Environment, Science & Technology) to the GoHP, Shimla-171001.
" Adviser (IA), Ministry of Environment, Forests & Climate Change, Indira Paryavaran Bhawan, Jor
Bagh Road, New Delhi - 110003.

6. Additional Pr. Chief Conservator of Forests, Ministry of Environment, Forest & Climate Change,
Regional Office, Dehradun, C/o Forest Research Institute, P.O. New Forest, Dehradun, Uttrakhand
248006. ;

7. Monitoring Cell, Ministry of Environment, Forests & Climate Change, Indira Paryavaran Bhawan,
Jor Bagh Read, New Delhi - 110003 W

8. Record File. ’ W

- Member SeefGtary
State Level Environment Impact Assessment Authority
: Himachal Pradesh

M/s Shivam Stone Crusher 4/4
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HP State Envir
: Ell:\'l‘l‘(mmcni Impact Assessment Authority

iy PSEIAA .?ccrctm'ial, Himachal Pradesh
o l; : .Ir.mnm'nl I'(f;’L'.s:I & Climate Change, Government of India

epartment of Environment Science & Technology .
‘ Paryavaran Bhawan, Near US Club, Shimia-1 o
l‘- wo. l”)SElAA/ 2()I ';/ ’)10/ Vl/ ' gl . . " ﬂ|77;)lﬂ$“‘1, 26RO | an lﬁ(:ll-lﬂ '
. 202200 M7s Shivam Stone Crusher/2022-92 2139 Dated: (¢ }ul) 273

Ministry

Sh. Mohinder Pal,
M./s. Shivam Stone Crusher
Village Bari Khad. PO Lodhwan, Nurpur, Kangra, 1P 176201,

Sub: oxtensi " Validi i Tnvi
Extension of Validity period of Environmental Clearance- reg.

Sir/ Madam.

. This has a reference to your online application No. SIAZ 1P/ MIN/ 291120/ 2022 dated
31-08-2022 for seeking extension of validity period of environmental clearance granted vide EC letter
No.IPSEIAA/2013/236- M/s Shivam Stone Crusher 401 dated: 06-04-2016 for the project under
Environment Impact Assessment Notification. 2006. The application has been cexamined as per
prescribed procedure in the light of provisions under the Environment Impact Assessment Notification,
NO. SO-1533 (F) dated 14. Sceptember 2006 on the basis of application submitted for extension of
period of validity. the application is considered in accordance with office memorandum issucd by
Ministry of Environment & Forests & Climate Change (1A) vide F.NO. 1A3-22/ 28/2022-1A.111 (E
181584) dated 13-12-2022 and the period of validity is extended for another five years or till the
period of validity of Gol1P approved Mining Plan whichever is carlier without change in location and
with following conditions:

| The terms and conditions of Environmental Clearance letter shall remain same as imposed
in EC letter as referred above.

2. The implementation of terms and conditions shall be sole responsibility ol project
proponent during the extended period of EC and after the project is commissioned or made
functional.

3. The capital cost under CER. the activitics to be specified by DEST, GoHP. The project

proponent shall take up matier with Director EST for this purpose within one month from
issuance ol this letter.

Mg “Seeretary,
Stale Environment Impact AsScssihen Authority.
Himachal Pradesh, Shiphla-171001
Endst No. AA Dated the Shimla 2023
Copy to following for further necessary action:
I. The Secretary, MoEF&CC, Indira Paryavaran Bhawan. Jor Bagh Road, New Delhi- | 10003.
2. The Chairman. Central Pollution Control Board. Parivesh Bhawan, CBD-Cum-Office Complex.
East Arjun Nagar, New Delhi- | 10032,

3. The Chairman, State Pollution Control Board, Shimla-9.

4. The Director, Env., Sci. Tech., Paryavaran Bhawan, US Club, Shimla-1.

5. The Advison (JA). Indira Paryavaran Bhawan, Jor Bagh Road. New Delhi- 110003.

6. The Regional Officer, MOEF&CC, at Shimla, HP.

7. Monitoring Cell. MOEF&CC, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi- 110003.
8.  Guard File

Men ceretary,
State Environment Impact Ag Authority,
Himachal Pradesh, Shimla-171001
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NCT OF DELHI COURT FEE

. T

VAKALATNAMA

wakcomror. Hou'bls Tliaval Gngps Thiliial.

IN THE MATTER OF O:Ar No- 1034 ol 2024
K Samawu Deasan d Plaintifl Appellant Petitoner/Complainant

({
;S&_@éw WE:JS%;S -_Defendant /Respondent/ Opposite Party

KNOW ALL TO whom these shail come that ey~ 10, 11, 12,13 , 14,15, 21, 2Y
25, 06, 21 DB B s e

_ Pospoucloils

the above-named do hereby appoint
YAGYAWALKYA SINGH, Advocate
Enrollment No. (UP4143A/2014)
.Ch: 203, Setalvad Lawyers Block, Su Court
Off: A-131(LGF), SECTOR 46, NOIDA, UP-201301
: Email: yagyawalkya@dylawchambers.com
«! i Mob no. 7838848157

(Hereinafter called the advocates) to be my/our Advocata(s) in the above- noted cause, to do all the following acts, deeds and things
or any of them, that is o say: -

1. To acl, appear and plead in the above-noted cause on my/our behalf, in this Court or in any other Court/ Tribunal in which
the same may be tried or heard and also in the Appeliate Court subject to payment of fees separately for each Court by
mefus.

s To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions, review, revision,
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or proper for

fhe prosecution of the said cause in all its stages subject to payment of fees for each stage.

3. To file and take back documents, to admit and/or deny the documents of opposite party.

4. To withdraw or compromise the said case or submit to arbitration-any differences or disputes that may arise, touching or
any manner refating to the said case,

5. To take execution proceedings.

6. To deposit, draw and receive money, cheques, cash and grant receipl thereof and to do all other acts and things which
may be necessary to done for the progress and in the course of the prosecution of the said case.

7 & Tomtwiwwmuwmm«MgMbmmmmelywwym
mmthmtanuhemaymmbdosomdtomnnmdemuw.

AND I/we the undersigned do hereby agree to ratify and confirm all, acts done by the Advocate or his substitute in the
matter as mylour own acts, as if done by mefus to all intents and purposes.

AND [Mwe undertake that iwe or mylour duly authorized agent would appear in the Court on all hearings and will inform
the Advocate for appearance when the case s called.

AmmwmmmwwyagmmmmummmmbmmwruNMdmm
case. The adjoumnment & other costs whenever ordered by the Court shall be of the Advocale which he shall receive and
retain for himself.
AND lwe the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be paid to
the Advocate remaining unpaid he shall be entitied to withdraw from the prosecution of the said case unti the same is
paid.
IN WITNESS WHEREOF Iiwe do here unto set my/our hand these presents the contents of which have been understood by me/us
on this date -

Accepted subject to the terms of the fees. For Om Stone Crusher

Partnéer

Client(s)

f India, New Delhi-110001
£ vacYAWALKYA sivaH(RIFRRY bcto-46, Ncid, Ph. 8860050449
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